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$$$nister to thjf. House. It has been 
flagrantly violated here.

SHRI a  M. RANERJEE (Kanpur): 
While speaking on the Finance Bill, 
I would request the hon. Minister to 
cover ‘dearness allowance*. It has 
already come in the press. It shows 
that he has said something.
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MR. SPEAKER: XVLr Sarjoo Pandey, 
I will ask for the statemteat. I will 
have to be very strict. As an excep
tion if I allow one member, others 
qlfio get up. So. in future, whatever 
happens, I will not allow it. You try

to take undue advantage of my 
leniency.
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FINANCE BILL, 1975

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): Mr.
Speaker, Sir, I move:*

“That the Bill to give effect to the 
financial proposals of the Central 
Government for the year 1975*76 be 
taken into consideration.”

Before I deal with the specific pro<- 
visions of the Finance Bill, I would 
like to describe briefly the maira fea
tures of the economic situation, as 
they now appear, eight weeks after 
the presentation of the Budget.

The latest available data on whole
sale prices relate to the week ended 
12th April, 1975. An analysis of these 
data shows that the declining trend in 
prices which has been noticed since 
the last week of September 1974 has 
been generally maintained even dur
ing the post-Budget period. Thus; as 
compared to the pre-Budget level, the 
wholesale price index for the week 
ended 12th April 197& was lower by 
0.9 per cent. This shows that despite 

' fears expressed by certain sections of 
this august House, the various tastes 
which have been levied in the Budget 
for 1975-76 have not disturbed the 
declining tendency in’ the wholesale 
prices. I would like to invite the at
tention of Hon’bl'e Members to the 
fact that the index for the week ended 
12th April, 1975 was higher by only 
6.9 per cent as compared to its level 
a year ago. This is a matter of some 
satisfaction since, at the end of 1973- 
74, prices were rising at an annual 
rate of 30.2 per cent and by Septem
ber 1974, the annual rate °* inflation 
bad risen to 31.9 per cent. Between 
21st September 1974 and 12th April

•Moved with the recomm’endation of the President.
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197ft. tlie wholesale priCfe index has 
declined by 7.0 per cent. The declin
ing trend in wholesale prictes has start, 
ed getting gradually reflected at the 
retail level. Hon'bJe Members would, 
no doubt, derive satiafaction from the 
fact that India is one of the few coun
tries where prices have been consis
tently and continuously declining dur
ing the last six months.

The fact that the declining trend in 
pricteg has been sustained despite an 
unsatisfactory kharif crop in 1974 sug
gests that the greater fiscal and mone
tary discipline which ha$ been impos
ed in the last one year has been effec
tive in curbing the inflationary pres
sures.

In the final analysis, economic 
stability and progress can be sustain
ed only on the basis of greater produc. 
tion. Fortunately, the outlook for the 
current rabi crop i§ highly favourable. 
Despite an unsatisfactory kharif crop 
in 1974, procurement of kharif ‘cereals 
in the marketing season 1974-75 is 
likely to be of the same order as in 
the preceding year. The procurement 
prospects for the rabi cereal® look 
bright. Preliminary advance estimates 
suggest that the index of industrial 
production in 1974-75 may record an 
Increase of 4.0 per cent as against 0.5 
per cent in 1973-74. During the last 
quarter of 1974-75, production 0f seve
ral sensitive industrial pioducts, such 
as cement, nitrogenous fertilisers, 
caustic soda, sugar and vanaspati have 
registered increases ranging from 10 to 
40 per cent as compared to the pre
ceding quarter, Available evidence 
suggests that this trend has been sus
tained during 1975.

Looking ahead, as a combined result 
of measures now being adopted to 
raise the production of coal, steel elc- 
tricity and fertilisers, it is reasonable 
to hope that the index of industrial 
production in 1975-78 will record fur
ther improvement. The set-up in plant 
outlays for 1975-70 by about 28 par 
cent will further help to raise indus

trial production and the level of capa
city- utilisation. '

•
Although the price situation is cur

rently under control, there is too scope 
for complacency. Nor is this the tin# 
to relax fiscal and monetary discipline.

At the same time, I fully recognise 
that our response to the emerging 
situation must be flexible enough to 
enable the economy to make full use 
of its productive potential It is our 
intention that fiscal and monetary 
policies should assist in maximising 
production without at the same time 
accentuating inflationary pressures in 
the economy, or encouraging specula
tive tendencies.

I have given careful consideration 
to the valuable suggestions made by 
honourable Members on the Budget 
proposals. I would like to take this 
opportunity, of conveying my gratitude 
to all those who have made construc
tive suggestions in this regard, in the 
light of which Government have de
cided to make ceitain changes in the 
taxation measures. I shall now briefly 
deal with these changes.

Let me start with direct taxes. The 
Finance Bill seeks to make a provi
sion in the Income-Tax Act for allow
ing a deduction in respect of expendi
ture incurred by individuals whose 
gross annual income does not exceed 
Rs. 12,000 on higher education of their 
dependent children. I now propose to 
liberalise these provisions in two res
pects. Firstly, it is proposed* to exterid 
the benefit of the higher deduction of 
Rs. 1000 per child to catfes where the 
student is studying for a degree or 
post-graduate course in business man. 
agement. Secondly, it ie proposed to 
extend this concession to cover expen
diture inciirred by individuals on the 
education of their dependent brothers 
and sisters.

At present, income-tax is deducted 
at source from interest income in eases 
where the amount of such income 
credited or paid at any one time ex
ceeds Rs. 4Q0. The Bill already b e fm



this Housgseeks to expend the fequire- 
mmt of dttfu^tion of tax at source to 
castes where the interest income credit
ed or paid during the financial year 
exceeds RS. 400. It ha* been urged 
that because of the high rates of in- 
tei'est currently* in force, the require
ment of deduction of tax at source 
from interest income will now apply 
even in respect of relatively small 
deposits. I accordingly propose to 
raise the monetary ceiling limit for the 
application of the provision for deduc
tion of tax at source, from Rs. 400 to 
Es. 1000 in respect of interest income.
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As the honourable Members are 
aware, our tax laws contain several 
provisions for encouraging the set
ting up of approved gratuity funds by 
employers. The amounts contributed 
by employers to such funds are allow
ed as deduction in computing their 
taxable income. Income received by 
ti ustees of approved gratuity funds is 
fully exempt from income-tax. No 
Wealth Tax is also payable by trustees 
of such funds. Since under the lele- 
vant rules, moneys belonging to ap
proved gratuity funds are required to 
be invested in the prescribed manner, 
the establishment of such funds safe
guards the interests of employees in 
the event of the employer getting into 
financial difficulties. In furtherance 
r,f this objective, the Bill as presented 
earlier provided that no deduction will 
"be allowed in the computation, of tax
able profits in respect of mere provi
sions made by employers in their ac
counts for payment of gratuity to th'air 
employees without the setting up of 
an approved gratuity fund. This chan
ge was proposed to be made retrospec
tively from 1st April, 1973. While the 
principle underlying the proposed 
modification is salutary, it has been 
represented that giving it retrospective 
effect will operate harshly. I there
fore propose to move an amendment 
to the Bill enabling tax-payer« to 
transfer the amount of provisions 
made by- them to approved gratuity 
funds before 1st April, 1977. For this 
purpose, tax-'pqyefs will havte to set 
up approved gratuity funds before l«t

January 1979 and transfer to such 
funds at least, fifty per cent of the 
provisions made in the previous years 
Relevant to assessment years 1973-74 
to 1975-76 before 1st April 1976 and 
the balance before 1st April, 1977. 
Amounts transferred to approved gra
tuity funds within the specified time 
will be allowed as deduction in com
puting the taxable profits of the past 
years in which the provisions were 
made. The deduction will, however, 
be limited to the amount which quali
fied for deduction as contribution to 
an approved gratuity fund under the 
existing provisions of the law, namely, 
eight and one-third per cent, of the 
^employee's salary fot  each yfear of his 
service witfc^the employer.

The Bill seekrt# restrict the exemp
tion in respect of income from live
stock breeding and poultry and daisy 
farming to Rs. 10,000 per annum. It 
has been represented that the propos
ed amendment will have an adverse 
effect on the growth and future deve
lopment of these activities. Keeping 
in view the need to foster the continu
ed growth of livestock breeding and 
poultry and dairy farming in the 
country, I propose to provide for the 
taxation of the income derived from 
these sources on a concessional basis. 
The concession will be allowed by 
deducting, in the computation Of tax
able profits, Sn amount equal to one- 
third of the profits derived from these 
sources or a sum of Rs. 10,000, which
ever is higher. It ha® also Been urged 
that a large number of persons engag
ed in poultry and dairy farming are 
not used to maintaining detailed acco
unts for income-tax purposes. Appre
hensions have, therefore, been expres
sed that the proposed amendment may 
lead to arbitrary assessments and 
harassment of such persons. With a 
view to allaying misgivings On this 
score, I wish to inform the Honrb2e 
Members that the Central Board taf 
Direct Taxes is currently Engaged in 
evolving appropriate norms for the 
computation of taxable profits in such 
cases. Necessary guidelines will be 
issued by the Board for the computa
tion of the taxable profits hy the
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Janofncwtax, Officers in a fair an4 
reaiwnable manner.
* 11
• Under a provision in the Bill, only 
89 per cent of the interest paid by 
iwa-banking non-financial companies 
on deposits received by them will be 
allowed as deductible expenditure for 
tax purposes. I propose to move an 
amendment to the relevant provision 
in the Bill to clarify that interest paid 
oa debentures and on loians which are 
secured by the creation of a charge on 
the assets of the company with a 
margin of at least 25 per cent will 
not be taken into account for the pur
poses of this provision.

Hon'ble Member* would be happy 
to know that in response to their re
presentations, I propose to revive the 
compounded levy scheme for khand- 
sari sugar which was withdrawn from 
l$t March, 1975, but with two modi
fications. The first is that the weekly 
rate of duty per centrifuge will be 
twice the rate prevailing on 28th Feb
ruary, 1975 in the case of khandsari 
units working without the aid of a 
aulphitation plant and 2$ times the 
ratte prevailing on that date in the 
ease of units having a sulphitation 
plant. The second modification is that 
a khandsari sugar manufacturer, if he 
opts for the compounded levy scheme, 
will have to pay duty at the appro
priate compounded l'evy rafe on the 
centrifuge installed in his unit for the 
entire period commencing from the 
week he begins crushing operations in 
his unit during each season and ending 
with the week in which he ceases pro
duction of sugar during that season.

Jiowevter, the exiatingpiraoticft 0f toy
ing a lower rate tot the<>ffsees0h as 
compared to the main working season < 
is proposed to be continued. In order 
that the benefit of the proposed modi
fications may not be denied to khand- 
sari manufacturers during the inter
vening period from 1st March 1975 
it is also proposed to give them an 
option to pay duty either at 17} per 
cent ad valorem on their actual pro
duction of khandsari sugar or at the 
new compounded levy rates subject to 
the other stipulations of the new sys
tem and to grant consequential ex- 
gratia refund or remission of duty, as 
the case may be.

It has been represented that the 
duty on Virginia flue-cured tobacco 
other than that u9ed for cigarettes and 
smoking mixtures has been kept at a 
level higher than the duty on non
flue-cured tobacco even though both 
types may be usted for similar purpo
ses. As this may not be equitable, I 
propose to reduce the effective duty on 
Virginia flue-cured tobacco not other
wise specified, falling under item 4-1 v
(3) of the Central Excise Tariff Sche
dule, also to Hs. 3 per kilogram. I 
also propose to give relief to tobacco 
stalk used for chewing purposes in 
unmanufactured form by limiting the 
duty on such tobacco to 65 paise per 
k.g., the rate which prevailed before 
1st March, 1975.

Since snuff manufacturers, most of 
whom are in the decentralised sector, 
apprehend difficulties in regard to 
valuation, I propose to replace the 
-ad valorem duty on snuff by a specific 
duty of Bs. 2.50 per kilogram. X am
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separatetjy moving an amendment to 
th# Fi&fofce- Bill for this purpose. By 
an exemption notification, the specific 
fate ot duty for snuff of valuer of 
Rs. 10 per k.g. mud lower will be fixed 
at 75 paise per k.g. and for snuff of 
higher value at Rs. 2 per k.g. This 
will be done as soon as the amended 
Bill is enacted.

Prior tt> 1st March, 1075, pigment 
dye stuffs were completely exempted 
from excise duty. This exemption in 
respeet of pigment dye stuffs was 
withdrawn as part of my budget pro
posals and consequently these dye 
stuffs have become assessable to a 
basic duty of 25 per cent ad tiaforitt 
and Auxiliary duty of 20 per Cent of 
the Basic duty. Since it has been re
presented that a sudden Increase of 
this magnitude in the duty on pigment 
dye stuffs will have serious adverse 
effects on the user industries, 1 proptee 
to reduce the Basic duty bn pigmqnt 
dye stuffs to 10 per cent -cd vtlor^rn. 
The Auxiliary duty will convinut1 to be 
20 per cent of the Basic duty. I also 
propose to make lake colours, which 
have similar end uses, liable to duty 
at the same f3T& &s pigment dye stuffs.

Hon’ble Members will recall that I 
had introduced a new levy m the 
Budget on textured yarn. The rate of 
duty against this Item was indicated 
as the duty for the time bdlng levi
able on the base yarn if not already 
paid plus Rs. 20 per k.g. An Explana
tion had also been added to define the 
scope of the term “textured yarn”. As 
It appears that the provisions contain
ed in the Bill in regard to the Expla
nation relating to textured yam and 
the rate of duty levied on it are capa
ble of misinterpretation, I propose to 
amend both these suitably with retros
pective effect from 1st March, 1975 in 
order to bring out more cl'early the 
original intention. I shall move suit
able amendments to the"l3ill for this 
purpose.

A large number of representations 
, have been received with regard to the

levies proposed by me on rayon and 
synthetic yama and fabrics and with 
regard to the existing e&rise duties oa 
caprolactum and DMT. The general 
purport of these representations is that 
the levies on these items should he 
eliminated or reduced. It has been 
argued that relief to the rayon and 
artsilk sector, will result in better 
capacity utilisation and reduce the in
centive to smuggle synthetic textiles. 
Considering that both weaving and 
knitting machines using synthetic 
yarn are also to be found in the rela
tively small scale sector, and having 
regard to the various representations 
and arguments advanced, I .propose to 
give the following reliefs to this in
dustry’by notifications. First, I pro- 

j'o&e to remove the existing 25 per cent 
adi t#e lorem duty on DMT. Secondly, 
I prr^P°se to reduce the effective duty 
on textured yarn by Rs. 10 per k.g. 
-ihirdly, I further propose to 'exempt 
altogether the Basic excise duty on 
artsilk fabrics irrespective ot value. 
These reliefs, I hope, will help tp en
sure better utilisation of the installed 
capacity in the industry and also 
bring down substantially the priceg of 
woven as well as knitted fabrics Es
pecially those using textured yarn. 
The extent to which the reliefs are 
passted on by the industry to the 
ultimate consumer will be the index 
of the earnestness of the industry in 
seeking the reliefs. I may- assure the 
House in this connection that irrespec
tive of whatever may be the price 
effect of this Budget on synthetic 
fabrics as well as other articles we 
shall maintain the tempo of anti
smuggling activities built up in recent 
months.

With p. view to afford relief to the 
small powerloom operators, I propose 
to change the compounded levy rates 
so that each unit pays Rs. 50 per 
annum per powerloom on the first two 
looms, Rs. 100 per annum per loom on 

> the next two looms and Rs. 200 per 
annum per loom on the remaining 
looms up to .49 100x33*



#79 BiU, im  APRIL 30, 1»7& Finance BiO, 1079 980

[Sfyd q. Subramaniam.J
Wjbtte raising the effective duty 0 0  

alwminium l»y 3fo 2000 per metric 
tonne, 1 had in my Budget proposal* 
exempted E.C* Grade aluminium from 
th£s increase as this grade is need for 
the manufacture of conductors and 
cables, required for the transmission 
efr electrical energy. It has now been 
represented that the benefit of this 
concession can be availed ol by alu
minum cable manufacturers only if 
they buy the aluminium wire rod* 
required for the cable .manufacture 
directly : Irom a primary producer and 
not. when they get such KHrire rods 
manufactured by others. ?I propose 
to amend the re&evaat exemption 
notification with a view to remove this / 
anomaly and te give *be betiafit of 
soneessional duty to all RCL 'Vade 
aluminium wire rods/ » %

I |tm also proposing modification* ^  
the duty on exposed cinematograph , 
films, Since it has been represented 
that prints of films cleared after 12 
months are usually supplied to theatre* 
located in small towns and rural areas, 
whose warnings are comparatively low,
1 propose to allow clearance of such 
prints at certain fixed rates so that 
the duty incidence is reduced. Again, 
as it appears that the jrevised conces
sion With regard to the first 15 prints 
of each film discriminates against films 
with a large area coverage. I propose 
to revert to the status quo ant& and 
allow clearance of the first 12 prints 
of each film without payment of duty 
Irrespective of the total number of 
prints of the film ultimately cleared.

I also propose to give certain con
cessions to small scale units manufac
turing amplification devices, speakers 
and speaker sjratems. It has been re
presented by the manufacturers in the 
small scale sector that while the duty 
on complete gramophones, record play- 
yters, record playing decks and record 
changer is 20 per cent ad valorem, 
that on parts and accessories of these 
instruments is 80 per cent ad valorem. 
Since this deferential rate of duty 
deems to place the smaller manufac
turers a disadvantage in comparison 
to the organised sector, I propose to

reduce the duty on amplification' de
vices and speakers end gpciOm ape* 
terms from 30 per cent ad valorem to 
20 per cent ad valorem. ^  con
cession will be availably only to those 
units in which the total cumulative 
investment in plant and machinery 
from time to time has been not more 
than Be. 7.5 lakhs.

The newly introduced Hem 88 of the 
Central Excise Tariff, as was to be 
expected from a proposal breaking 
fresh ground, has given rise to a large 
number of representations. Although 
1 had made a number of simplifica
tions in regard to the administration 
of this levy even at the time of pre- 
"senting the Budget, I propose to sim
plify this levy still further by taking 
the following steps. I propose to 
widen the scope of the concession al
ready given for captive consumption to 
irfclUfle besides intermediate goods and 
cwchponent' parts other goods used in 

<-*y>tive consumption in a factory. The 
scopue of tlis relaxation is not however 
proposed to be widened to cover even 
whole machinery fabricated or assem
bled in a factory for use in any manu
facturing process in the same factory. 
I also propose to widen the scope of 
duty 'exemption on captive consump
tion to include the transfer of goods 
from one factory to another belonging 
to the same manufacturer even if they 
are in different locations. A third 
modification proposed is to limit the 
duty leviable on job works to duty on 
the actual charge paid for the job 
work. I further propose to issue an 
exemption notification which will fcn* 
able the department under certain 
conditions to accept the invoice value 
of goods cleared under Item 66 for 
assessment purposes even if such in
voice value is less than the value 
under section 4 of the Central Xxdses 
and Salt Act.

rr
Certain industries and congnedftief 

were already exempted from pay
ment of duty under Item 6? at t̂he tftnyi 
of presentation of the Budget. I new 
propose to include in the list of exemp
tions a number of other items such as
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hook* fend small newspapers, e*er- 
d ie  bMlk» soul slates, khadi and village 
industries. handicrafts* sports goods 
and a ttfttmber of other items details 
of Which are contained in the notifica
tion" which will he placed M ore this 
House,

1 expect that tfie modifications now 
proposed in the Finance BUI would 
entail a sacrifice of revenue o f the 
order of Rs. 83 crores. All these modi
fications other than those requiring 
amendment of the Finance Bill are 
proposed to be given effect to by issue 
of suitable notifications effective from 
to day. Copies of relevant notifica
tions will as usual be laid on the 
Table of the House in due course.

Sir, 1 move.
(Interruptions) «*

MR. SPEAKER; You will havQ en* 
ough time for discussion. Why do^you 
get up 'everytime?

(Interruptions)
SHRI JYOTIRMOY BOSU (Dia

mond Harbour): Sir, people came 
from UP, Azamgarh district and 
many other plactee that in regard to 
certain kinds of cotton yam, if the 
duty . . .  |

MR. SPEAKER; You are going to 
have a discussion. You will have 
time.

SHRI SEZHIYAN : (Kumbakonam)
Sir, I have written you a letter rais
ing certain points of constitutional 
validity. If it is an ordinary Bill, at 
the stage of introduction............

MR. SPEAKER. Mr. Sezhiyan, the 
discussion is going to take place.

At that tfanfe, you can raise all these 
objections.

SHRI SEZHIYAN: 1 am not going 
into^Hl'ltAfirits of the Bill as such. I 
am ori^osing it at the consideration 
staged * lW e  is no introduction stage 
here because the Bill is not being cir- 
culaWd.v  *

MR. SPEAKER: You may oppose
it* There will be enough time for dis
cussion,

SHRI SEZHIYAN: 1 am not oppos
ing just for the sake of i t  I am say* 
ing this because ordinarily such dbi*<*< 
tions could be raised when leave is 
sought for introduction of the BUL 
But, in the case of a Xlzdmce Hltt» 
there is no circulation of the BUI* 
Therfore, we do not knort the conten* 
ts to oppose it. Now, Sir, I say that 
this Bill i» beyond the legislative co
mpetence of this House. Therefojre, 
Sir, the m y  available time^or me to 
raise my* point of order against the 
admissibility this Bill.......

* IT
MR. SPEAKER: You can rabte it 

while spea'king. I have told yfti a 
number of times.

SHRI SEZHIYAN: How can I
raise it once the consideration stage 
is over? In the case of an ordinary 
Bill, we raise objections at the In
troduction stage. There is no intro
duction stage here.

MR. SPEAKER: This is going to he 
the consideration stage.

SHRI JYOTIRMOY BOSU; This is 
a point on the constitutional validity 
of the Bill. *

MR. SPEAKER: 1 have already told 
you that the Speaker is not in a Posi
tion to give any ruling on the constU 
tutional validity. You can just men
tion this and the whole debate can 
go on.

SHRI SEZHIYAN: In this case, I 
do agree with you that the Chair does 
not pronounce on the constitutional 
validity of a Bill. If you see rule 72, 
it says in the proviso—of course this 
refers to the introduction stage—

“Provided that where a motion 
is opposed on the ground that the 
Bill initiates legislation outside the 
legislative competence of the 
House* the Speaker might permit a 
full discussion thereon” .
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Even though the Chair may not give 
its opinion on constitutional validity, 
the House is entitled to .a discussion 
on the point, not on the merits of the
s a t

MR. SPEAKER: Why bring in
this distinction between pre-conside- 
lotion discussion and post-considera- 
titon discussion? The discussion has 
come*, there Will be enough time. It 
’ytfu raise this point now, is there any 
'process under which this ean be stop
ped? I  do not fhink so.

SHRI SEZHIYAN: Forget about
this Finance BUI. The Chair does 
not pronounce on the constitutional 
validity even on an ordinary Bill, 
*but still we have a provision here.

MR. SPEAKER: How can I allow 
two speeches in the consideration 

*6tage, one on the constitutional vali
dity >aspect and the other about the 
Bill.as such?

SfeKI JYOTIRMOY BOSU: A rul- 
ing at this stage is required from 

.you. ,

MR. SPEAKER: No question of
~ruli&g. X canont give any ruling on 
•oonstitutional validity. All I can 
request you is to take this up during 
the discussion.

SHRI SEZHIYA&: He can consider 
this one. If we - are able to convince 
&m that this is beyond the compe
tence of the House, he can consider 
this.

MR. SPEAKER: In the considera- 
«iiqn stage, you ean praise it

SHRI C. SUBRAMANIAM: You
vjpaise it in the discussion.

SHRI SEZHIYAN: This is not on 
the merits.

MR. SPEAKER: We have 15 hours 
6ut of which TO hours will be for 
general discussion, four 'hours for 
clause by clause and one hour for 
Third reading. In these 10 hours,

you make ym r points and « t  the end 
there is going to be -voting, ft  the 
Minister is convinced during 1ke Id- 
hour discussion, it is all right; he can 
take appropriate actions, otherwis, 
there will be voting. I am sorry I 
cannot accept the position that there 
can be two speeches.

SHRI SEZHIYAN; There will be 
no two speeches. I am not found 
making too many speeches. This is 
a point of order stressing that this is 
.outside the competence of the House.

MR. SPEAKER- No, no; I cannot 
give any ruling on that.

SHRI SEZHIYAN: The point of
order is whether it is within the 
competence of the House. I am say
ing it is beyond the competence of 
the ‘House.

MR’. SPEAKER- I cannot give any 
ruling about (Constitutional validity. 
The House is competent; it is for the 
House to reject it or accept it.

I-think we should proceed with the 
discussion. «kw I

Motion moved:

“That the Bill to give effect to
the financial proposals of the Cen
tral Government for the year 1975-
76 be taken into consideration.”

Now Shri Jyotirmoy Bosu. Every
where Bosui

SHRI JYOTIRMOY BOSU: Thank 
you. The Budget has become a ritual 
and it is a futile exercise. .In the 
name of containing inflation, they 
have imposed a tax of Rs. 288 crores. 
The btilk of it, 90.48 per Gftnt, am
ounting to Rs. 28)0.5 crores is indirect 
taxes Income-tax has beep, reduced 
for the affluent.
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The corporate sector is virtually un
touched. In direct taxes, concessions 
have been given. As for excise duty, 
that also is going up everywhere.

SHRI SOMNATH CHATTERJEE 
(Burdwan): On a point of order.

M k DEPUTY J3PEAKER: This is 
a most unusual thing. Youx party 

.member is speaking.

SHRI SOMNATH CHATTERJEE: 
He has raised the imposition of excise- 
duty in the Finance Bill. The ques
tion is whether this House can take 
up this matter. That is a matter to be 
decided.

MR. DEPUTY-SPEAKER: Which
point?

SHRI SOMNATH CHATTERJEE: 
About the right of this House to in
clude in the Finance Bill any provi
sion in the manner it has been done 
so far as excise duty is concerned, 
the central excise. Kindly see the 
Finance Bill. I refer to page 61, item 
68. It is intended to be incorporated 
in the Central Excise and Salt Tax; 
it says: all other goods not elsewhere 
specified, manufactured in a factory

• but excluding such and such ‘for 
which one per cent ad valorem tax, 
excise duty is sought to be imposed. 
This is going to be part of the Cen
tral excise and Salt Tax Act. That 
provides in section 3: “There shall be 
levied and collected in such manner 
as may be prescribed duties of excise 
on excisable goods other than salt.. 
at the rate stet forth in the first sche
dule.1* Kindly see sub-section 3 o f’ 
section 3. I t • says: different tariff 
rates Tnay be fixed for different classes 
or description of the 'same article. 
What is^fxcisa'ble goods had been de
fined" :in section 2(d): excisable goods 
mes&s gcro&s specified in the first
schedale as being subject to duty___
Now, therefore, to be' excisable it has 
to ’fee specified in the first ‘schedule.

‘Specified’ can !dnly mean that It is 
mentioned .particularly. Specification 
is different from a - gen ia l descrjpr 
tion. Kindly refer to section 6 of the 
Central Excise Act. It says: the Cenr 
tral Government may by notification 
in, the official gazette provide that 
from such and such date as may be 
specified in the notification no person 
shall except under the authority and 
in accordance with the terms and con
ditions of licence granted to him may 
be engaged in the pp^oduction or 
manufacture of! specified jgoods in
cluded in the first schedule. 'Hie 
whole scheme is that tax does not 
become payable unless it is excisable 
and nothing will be excisable unless 
it is specifically mentioned, in the 
first schedule. Specifically means it 
tnust be particularly mentioned.

Item 84 in List I of our Constitu
tion empowers Parliament to ^mpose 
duties of excise on tobacco and other 
goods manufactured or produced in 
India except on alcohol for which 
power had been given to the State 
Legislatures to impose the excise duty. 
One specific thing, tobacco is in the 
entry. The other is, on other goods
manufactured___ Other goods have
to be specified. There cannot be a 
general 'mention, any goods under the 
sun. Our Constitution envisages that 
you must mention what are the goods 
on which you are going to impose 
central excise.

MR. DEPUTY-SPEAKER: I should 
like to understand one point. »Xf 
your objection is on constitutional 
grounds, that is a different question; 
it is a matter of discussion. But if 
you say that this particular dause is 
outside our legislative competence, 
then I have got to hear you. I have 
not been able to make out what. y&ii 
are gayifig;

SHRI SOMNATH CHATTERJEE: 
The point is whether Parliament dan 

jpass a law which contains a pftVtefon
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tece the one which is contained to 
item 6ft flitch  they want to incorpo
rate In the Central Excise tod  Salt 
Act Because our competence is only 
to levy excise fluty in the case of 
specified articles. When there is no 
specification of the article it cannot 
be done. The hon. Finance Minister 
traces this in part <b) of hia Budget 
speech, page 9. What doe* he fay 
fliere?

Kindly take his speech* that Is Psrt- 
B of the budget speech tithere he has 
referred to this prppoabd item.

MR. DEPUTY SPBA&ER: There 
should be a procedifcte of keeping all 
the necessary bt>oks and papers and 
everything connected before the Chair, 
Each time a Member raises something 
and I have got to ask for a paper or 
a publication. It becomes very difli- 
cult. X am not just a atone here lis
tening. 1 have got to follow what
ever the Member says. It jus not de
sirable. (Interruptions).

SHRI SOMNATH CHATTFRJEE: 
Sir, it is well-established by the Sup
reme Court. The law is there that 
the excise duty is leviable on manu
factured items and it has nothing to 
do with the sale . . «

MR. DEPUTY SPEAKER: My point 
is if you have got to make a point, 
in what way is this outside the legis
lative competence of the House? About 
the Constitutional validy, that is a 
different question.

SHRI SOMNATH CHATTERJEE: 
tt is because the Parliament can im
pose an excise duty on certain arti
cles to be specified. Now, here what 
has been done? It says all goods not 
specified or not otherwise specified. If 
that has not been the intention then 
that has got to be eliminated.

SUM |f» K. P. SALVE (Betul): It 
is applied in a particular way

SHRI SOMNATH CSATTOIURS: 
Sir. it is better to he done not by 
a process of elimination. Specifica
tion is not made by process of elimi
nation. 11 is absolutely wrong.

SHRI C. SUBRAMANIAM: It is
specified in a particular way. The 
Deputy Speaker’s point is tbat it is 
not against the Constitution, That is 
correct. Therefore, if there is any 
other lacuna you can point it out 
Then we shall consider that

SHRI N. K. P. SALVE: Sir, it is 
not a question of legislative compe
tence.

MR. DEPUTY SPEAKER: That is 
the point. In what way it is outside 
the tegsLslatiye competence bf the 
House?

*fr *?if ( ;m « n r ) : tt?t ^  tz sr 
u f « r ^ « r r  Tij sr?*f § i *

I

MR. DEPUTY SPEAKER; I will 
check up that. You can canry on till 
I satisfy myself that there is no quo
rum. Kindly understand the proce
dure. Once the quorum is challenged, 
it is to be brought to my attention. 
If there is no quorum, then it is my 
bounden duty to call for a quorum. 
But when some Members bring it to 
my attention, I must satisfy myself 
through my officers that there is no 
quorum. Then I will take action. Let 
the quorum bell be rung. Now there 
is quorum.

SHRI N. K. P. SALVE: I have great 
respect for Mr. Chatterjee who is an 
eminent constitutional lawyer, but the 
point he is making is about the man* 
ner in which the duty is described. 
It does not fall within the postulates 
of the Constitution. If it is properly 
described, it is not his conflMtat that 
it is beyond our legislative compe
tence. To cut short the entire argu
ment, if Mr. C. Subramaniaxa were
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to describe it properly, would it be 
outside the competence of this House? 
It the answer is the negative, we 
should proceed with it.

SHRI SOMNATH CHATTERJEE:
I have not been understood properly. 
Our Constitution empowers Parlia
ment to impose excise duty on to
bacco and other goods. The other 
goods have to be specified. We can 
only pass a law imposing tax on par
ticular goods. What is being taxed 
is not any particular goods but 
generally all goods manufactured in 
the country. This is not permitted. 
It cannot be said in the first schedule 
of the Central Excise Act “all goods 
manufactured in India*'. Kindly re
fer to page 9 of Payt B of the Finance 
Minister’* speech.

SHRI C. SUBRAMANIAM: Kindly 
look into the bill, not my speech.

SHRI SOMNATH CHATTERJEE: 
He is piloting the Bill and I want to 
show how he understands the Bill. 
He says:

“I now come to a new concept 
in Central Excise taxation... .1 
propose to introduce a new item in 
the Central Excise Tariff Schedule 
which, with a few exceptions, will 
cover ail goods produced for sale or 
other commercial purpose not else
where specified in the schedule.”

It looks as if he is trying to impose a 
tax on the sale of goods in the garb 
of excise duty. That is how he under
stands it. Whether it comes within 
the legislative competence or not is 
a point on which other hon. members 
may speak, but on a plain interpre
tation of the proposed item 68 read 
with item 84 of List I, I submit we 
cannot consider this excise duty, un
less there is a specific description of 
the goods.

SHRI SEZHIYAN: Item 68 on page 
61 comes under the second schedule 
of the Itfli, The second schedule 
seeks to make some amendments to

the first schedle of the Central Excise 
Act. So, whatever you bring into the 
second schedule of this Bill will form 
part, in the amended form, of the 
first schedule of the Central Excise 
Act.

I want to find out whether this 
House is competent to legislate on 
this measure. First of all, I want to 
say that this levy is introduced as a 
new item. We are not considering 
a new taxation measure in a substi
tute form. If it is a new taxation 
measure, it will form a separate Bill 
itself. Here we are amending the 
existing Taxation Act. The Income* 
tax Act, the Wealth Tax Act, Cen
tral Excise Act, all these Acts are be* 
ing amended by the Finance Bill., 
This is not an introduction of a new 
Act and, therefore, I am not going 
into this. We are making an amend
ment to the Central Excise A ci 
When we make an amendment to the 
Central Excise Act, I want to put it 
to you that it cannot be made under 
Central Excise Act.

MR. DEPUTY-SPEAKER: There
may be a constitutional point about 
that but there is no point of compe
tence and all that.

SHRI SEZHIYAN: But if we want 
to amend under section 53 of the Act, 
we should be competent. In Section
3 you get the power to “levy and 
collected in such a manner as may
be prescribed---- all excisable goods
other then salt which are produced 
and manufactured in India and the 
duty on salt manufacture or imported 
by land into any part of India and 
the rate as mentioned in the First 
Schedule." Then we take the defini
tion. It says: “Exciseable good*
means goods specified in the First 
Schedule as being subjected to duty 
of excise and includes salt.” Therefore, 
excisable goods mean goods specified 
in the First Schedule. When you 
amend the First Schedule, you should 
specify the item.

696 LS.—U.
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MR. WEPimr-^PSAKmi Have 
•yqu. any other point?
‘ v jStfltt $BZHIYAN: There is a Sup
reme Court Judgment also in which 
they have made it clear. Suppose, 
you want to put a levy then this Sec
tion 3 read with the definition and the 
^Supreme Court judment, it has been 
amply made clear. Unless you spe
cify the article 'goods’ or the desc
ription ‘article* it cannot be done. 
If you take First Schedule of the Act, 
the matter will be very clear. Unless 
you describe the goods in a specific 
form, it cannot be brought under 
section 3 and the First Schedule.

14.09 Ulrs.
MR. DEPUTY-SPEAKER: Let me 

clarify your position. Whether we 
are making proper constitutional 
provisions or not, we are not talking 
about this thing. We must take note 
of these things and it is open to the 
Members to raise all these points. 
But after full discussion, if the House 
were so to decide to make a parti
cular law, it is competent to do so. 
Whether it is against the Constitu
tion or not, the Chair is not to decide 
that. The House must decide in its 
wisdom; and ultimately, the matter 
may go to the Supreme Court; and 
the Supreme Court decides whether 
this particular law is ultra vires or 
intra vires. That is a different ques
tion: it is for the Supreme Court or 
any court to decide about it. 1 am 
concerned only with a limited ques
tion. L«et us put it theoretically. We 
are competent even to make an un
constitutional law. (Interruptions) . 
No, no. I am telling you. .please. .In 
the House, you may think it is consti
tutional. (Interruptions). Of course, 
it is a question of opinion. You may 
think that this particular thing is un
constitutional; others may think that 
It is fairly constitutional; and the 
Bouse 1a its collective wisdom decides 
that they can do it and ultimately the 
law is tfferuck down by the Supreme 
Court. (Interruptions), it does not 
effect the competence of the House. 
X am just putting a very hypothetical, 
a very theoretical case. Therefore,

my point is: you kindly satisfy me, 
in tffeat way this Hbuse is not compe
tent to proceed with the discussion 
o f this bill. That was the main 
point. These are constitutional argu
ments.

SHRI SBZHIYAN? Yes, Sir. My 
point is that this levy cannot be in
cluded under the Central Excise Act.
(Interruptions). At best, as pointed 
out by Mr. Chatterjee, the hon. Minis
ter himself has stated in his budget 
speech that this is a new kind of levy. 
(InerruptioTis). Why should I forget 
it? Because he had said, “I now come 
to a new concept.” (Interruptions).

MR. DEPUTY SPEAKER: Order,
order, Mr. Sezhiyan, satisfy me on 
this limited question: m what way 
we are not competent to proceed with 
the discussion?

SHRI SEZHIYAN; My first sub
mission is that can not be included 
under the Central Excise duty; tout 
government have put it under the Fi
nance Bill. The Minister himself has 
said that he proposed to introduce a 
new item. The Central Excise sche
dule, with few exceptions, will cover 
all goods produced for sale. That 
means, as per the well-known Sup
reme Court decision, the Central Ex
cise duty is a levy on goods manu
factured; beyond that it does not go. 
You manufacture certain goods but 
you need not sell them; you may 
consume them. Still the Central Ex. 
cise duty comes into operation. When 
it goes in for sale, it becomes subject 
to sales tax; then, it is beyond the 
purview of this House, because it is 
not in the Central List. It is in the 
State List. Therefore, I have made 
my point clear, that it cannot come 
under the Central Excise duty, be
cause there is no description demand
ed in Section 3. It should be specified 
no un-specified item can come in 
there. There should be a description. 
Without desecription it cannot oome. 
You can have thousand goods; but 
they should be described.
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MR. DEPUTY-SFEAKfiR: Mr. Sez
hiyan. (Interruptions), please don’t 
take time. I have already called 
your' attention to it. Satisfy me only 
on this limited question about our 
competence.

SHRI SEZHIYAN: That is what I 
have said.

MR DEPUTY-SPEAKER: You have 
been saying other things. Do you have 
any other thing to say on this? 
Nothing.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); The 
only point for consideration is 
84(c)—Duties of excise on tobacco 
and other goods manufactured or pro
duced in India, except (a) and (b). 
The only question is whether I have 
included (a) and (b). Otherwise wo 
are quite competent to deal with it, 
whether I describe it properly or 
not. I do not derive my authority 
from the Excise Act. That ig an Act 
of this Parliament. Therefore, whether 
it conflicts or not, that does not deal 
with the competency of this House 
to deal with this bill. That is quite 
a different thing altogether. There
fore, as far as competence is con
cerned, Entry No. 84 is quite clear. 
All the other things are outside the 
question of competence.

MR. DEPUTY-SPEAKER: Let me 
make it very clear that this is a point 
of order and under a point of order 
a question is raised al>out legislative 
competence. Let me also bring it no 
record that this is rather an anoma
lous position in which we find our
selves, but I upheld the right of 
Mr. Sezhiyan and Mr. Chatterjee to 
raise it for the simple reason that a 
Finance Bill stands on a category by 
itself. Normally when a Bill is sought 
(to be introduced Membess oppose, 
they can oppose, that it is outside the 
legislative competence, and after the 
House discusses, then the question is 
put a whether leave should be 
granted or not to introduce it. That 
is the normal procedure. But here a 
Finance Bill U introduced imme
diately*

In the first place the Financa Bln 
is not circulated in advance. Members 
cannot know what the provisions of 
that1 Bill are, and therefore they 
cannot even oppose it because they 
do not know what the provision* in 
that Bill are. Therefore, opposing the 
introduction of the Finance Bill fs 
not given to the Members as in an? 
other ordinary Bill.

But that does not mean that Mem
bers should be precluded from the 
right of bringing certain thing* to 
the notice of the House and there
fore although technically it cadnnt 
be allowed, having regard to the 
special circumstances I have listened 
to this point of order. That if 
position.

The another anomaly is that 1 
cannot even put this question 
because there is no motion be foie the 
House. The Bill has been intr duced. 
The motion for consideration ha* 
started but I may give my own, sha't 
I call it, obiter on this, or opinion 01. 
this or observation on this. I do not 
know under what circumstances we 
will say that we are not competent. 
May be if it is a subject for the com
petence of the State Legislative 
Assembly. That may be one of the 
reasons why we are not competent.
I do not know any other ground 
where this House i* not competent Id 
legislate, but if there is a question 
whether this is permissible under the 
Constitution or not permissible under 
the Constitution, then it is a question 
of constitutional validity on which 
the House will decide collectively and 
ultimately the Supreme Court decides 
and therefore I do not think that the 
Members have been able to make out 
any case about the lack of compe
tence of this House.' Let us proceed 
with the discussion.
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SHRI JYOTIRMOY BOSU: I will 
not be so uncharitable as my Hon. 
and dear friend Mr. Salve has been 

, to me.

SHRI SOMNATH CHATTERJEE: 
This Bill wil be wholly unworkable in 
spite of Mr. Salve’s wishes.

SHRI N. K. P. SALVE: Good for
you.

SHRI SOMNATH CHATTERJEE: 
I do not want to thrive on mistakes 
like this. I have got other mean* of 
income.

SHRI JYOTIRMOY BOSU: The
most alarming thing, particularly for 
the weaker sections of the society, is 
that 99.48 per cent, i.e., Rs. 286.5 
crores of the new levy is in the form 
of indirect tax. What have they 
done? Mr. Salve's tribe is thriving. 
Income tax has been reduced, the 
corporate sector has been left un
touched, new direct tax concessions 
have been given. In 1974-75, the
highest tax slab was reduced from 
95 to 77 per cent. The reseult is spee
dier growth to the advantage of the 

(ruling party and the so catted garibi 
i fUttao toaXla$ and the foreign and
Indian monopoly. And I tell you that
because of the tax concessions they 
have made a windfall earning of not 
leSa than Rs. 100 crores and these 
companies, foreign companies, are 
diversifying into consumer production 
business, hoteliery, fishing so on and

so forth* The Indian government 
today is an instrument to enrich the 
capitalist and defraud the tollers.

Banks and self-financing institu
tions are adding fuel to the fire. 0,2 
per cent of the borrowers of the na
tionalised banks, that is 11,597 out ot 
46,82,435 accounts, grabbed 52.2 per 
cent., that is Rs. 3698.33 crores out of 
the total outstanding credit of 
Rs. 6338.47 crores. The plea is to 
create a proper invesetment climate. 
What is the motive? All exercises 
and operations m this country are 
made for one thing, namely the profit 
motive. And therefore what is bound 
to come under the capitalist system 
Is coming here, that haa come.

What is the result or the outcome 
of this investment climate creation?
It is omly one thing and they have 
deliberately inflated their credit needs. 
Again let us see what is the outcome. 
The Fourth Plan objective was 8 to
10 per cent annual growth but the 
actual growth was only 3.9 per cent. 
The wage and salary component of 
the value output in large units in 
1960-61 was 17.8 per cent and in 1970- 
71 was 16.3 per cent. That ha* gone 
down.

Unfortunately the Prune Minister 
who is not have talks all the time 
through the back of her head. She , 
said the other day that poverty was 
the legacy of colonial rule. It is stated 
in the Hindustan Times of 24th 
March, 1975 that explaining the prob
lems of poverty etc. of the Indian 
situtaion she said poverty ia the le
gacy of colonial rule. I want to ask 
very respectfully Mr. Salve, who is 
the seniormost Congress Member I 
can see present in the opposite 
benches, if we are still under colonial 
rule. If you ask me, of course I will 
say that economically you are not 
very much far away from that. She 
forgot that on our boundary just 
neighbouring us, there is a great 
country called China which started 
on the same'level of development. Of 
course they did not have a great 
leader like Shrimati Indira Gandhi
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there and so they have flourished. 
She claimed any inflation had been 
contained, but you know this country 
had the highest inflation. Mr. Subra- 
xnaniam ha* disappeared but it is 
stated there in this paper of 9th 
March, 1975 that India recorded a 30 
per cent inflation, -vrtiich is the 
highest ever, in August last year. 
This is revealed in a recent study by 
the International Labour Office based 
on the figure collected from 126 
countries. So, India has got the 
highest inflation, the lowest per capita 
income and the highest poverty. 
Mr. P. K. Mukherjee is looking so 
blankly towards me. That is the 
achievement of your party. You have 
come only two or three years ago but 
this party has been therefor 27 years.

The usual habit of telling mixd 
truths is always there with Mr$. 
Gandhi and we are not surprised at 
this. The reality is that this is due 
to technical-cum-psychological fac
tors. They have claimed that there 
is a decline in prices of goods. But 
it is temporary, very temporary, and 
the decline was only confined to 
wholesale prices only. There has 
been no reduction as far as retail 
prices are concerned. The end con
sumer did not benefit at all.

Between September and March. 
1975, the wholesale price reduction 
was hardly to the extent of five per 
cent. But this was not in the essen
tial items for a common man-like 
agricultural product. Rice is the main 
item of consumption for the poor 
class. As far as wheat is concerned, 
they are contented with the same 
trend. Between December 1974 and 
February 1975, it had risen by 16 per 
cent. What does the ‘Economic Times’ 
say. It says as follows:

“Contrary to the claim made by 
the government axd the picture 
painted by the wholesale pricey in
dex, actual prices of essential 
commodities of masp consumption 
have shot up again/'

This is the latest complimentary card 
that I have got for you, Mr. Mukher- 
jee. So, it is better not to claim 
things which you have not achieved. 
Shrimati Indira Gandhi says that It 
is a world phenomenon. How much it 
is untrue, I can establish from the 
publication of the Reserve Bank. Of 
course, Mrs. Gandhi can quote the 
Pakistani Economist ‘Haq’ and get 
away by saying things. But this the 
document published by the Reserve 
Bank. It saya;

“Since India’s foreign trade 
constitutes a relatively smaller 
proportion of gross national ex
penditure than is the case with the 
European countries or Japan, the 
effect of these world trends on the 
Indian economy should also be 
less severe.”

“In other words, when consideied 
in a wider setting, the concept of 
current economic problems seems 
to be mainly that of overcoming 
challenges thrown up by the inter
nal developments. The response to 
those challenges has to be princi
pally in internal policies.”
What Mrs. Gandhi says, it is al

most without exception, has ao basis 
at all.

Of course, the convenient shock 
observers ar« here. Mr. Salve said 
that we are hoodwinking the people 
and the country as a whole. 
Mrs. Gandhi says that Opposition are 
responsible for all the misdeeds, fai
lures and the lapses in . the country. 
In fact, can you imagine in a demo
cracy uttrances of the leader of 
Parliament and also the Prime Min
ister of the country. On April 6, 1975, 
Shrimati Indira Gan&hi said in the 
Governors’ megjting as follows:

“Those who are trying to weaken, 
the Government are trying to 
weaken the country.”

Can you imagine a man with any 
sense of iota of intelligence who 
would talk like this in a democracy?* 
Is a Party going to be equated wtth
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ffibri J*otinnoy Bosu}
the country? Is & government g<ttng 
to be equated with the country? I 
cannot really understand it

Of course, we, Communists, are not 
unacquainted wt̂ h such utterances. I 
have read "Scourge of Swastika.* I 
have also re&d book* where we have 
heard similar voice* in Italy and in 
Germany. But, of course, 1 also say 
that today the country is being ruled 
by a set of dwarfish clowns in giants 
robe. Nothing more than that. All 
are paper tigers. They are neither 
fish nor flesh. They talk about anti
black money measures. How can
they do it? It is a mid summer v 
dream, because Mrs. Gandhi is a pro
duct of that black money. If she 
does it, she will go out
of existence; she will go
out of politics. Everybody knows; 
people in this House know, people 
listening to us, upstairs, downstairs, 
everywhere know that without black 
money politics, Mrs. Gandhi's pany 
cannot move anywhere.

Let us see what they have done 
They are claiming many things. Then 
there is a reply relating to my ques
tion. T h e number of searches cor*- 
ducted in 1974 were as follows:

October—442.
November—379.
December—175.**

Such things are to be done only if 
yon want to blackmail a political 
opponent or you want to teach some
body a lesson.

I would like to have a categorical 
reply from the hon. Minister as to 
how many houses, premises, belong
ing to the first big twenty in the 
country hsvte been raided in the last 
two years. What have they found? 
They cannot do that. If they do that, 
they will be thrown out of power. 
They will stop pumping money into 
their pockets and they will see that 
they are thrown out of power. Mr. 
Franab Kumar Mukherjee will aoft

be sitting here as a Minister belongs 
ing to the Congress party. I *an 
assure you about tftat

I have said about tax arrears. There 
are about Rs. 1000 crores of tax 
arrears. How arte they adjusting? 
They say, ** We are collecting tax 
arrears.*’ They are adjusting against 
refunds; they are adjusting against 
other paper transfers and tftey are 
having book adjustments. I want ta 
know what is the real collection in 
cash. How much have you been able 
to collect? Of course, the big tycoons, 
the magar machh, the kulaks, they 
all enjty Her Majesty’s patronage 
You cannot touch them.

Let Us take the case of Jindal9. 
Here is Starred Question No. 415 
dated 3rd December, 1974 regarding 
raids by Income-tax Department for 
unearthing hoarded steel. The reply 
is:

"A statement giving the names 
of important groups/persons deal
ing in steel in respect of whom 
search and seizure operations haVe 
been made by the Income-tax 
authorities in recent months and 
action taken so far is laid on the 
Table of the House*.**

In the statement, they have mention* 
ed Jindal Group and they have given 
undisclosed income estimated by 
order under Section 132(5) at 
Rs. 2,55,90,662. Who are Jindals? 
Let u« understand what sort of pat
ronage they have and where from 
they have got a cover. According to 
another reply to a question, it says 
that Shri B. Jindal owns 12,000 
equity shares in the Maruti Ltd. 
Therefore, they cannot be really dis* 
turbed. If there is a little differ* 
ence, a slight difference, a raid can 
be conducted to terrorise, blackmail 
and pressurise. But nothing can be 
done here.

Let us take the ease of Modis. Who 
are the Modis? 1 do not want to 
quote what Mr. Madhu Limaye has 
said. You know the case of black- 
marketing in flour when the MXSA



3QJ Finarm BUi, 1975. VAlSAKHA'iO, 1897 (SAKA) Finance BUI 1975 302

was applied Against them. Later on, 
it was withdrawn. They were hoard* 
ing wheat and doing black-market* 
in g. They were buying wheat at 12 
anna* to one rupee a kUo and selling 
maida at Ba. 3.50 or Rs. 150 a kilo* 
He went to the Safdarjung Road. Of 
course, I will not give the Number 
because Mr. Salve will be hauled up 
for not objecting to that. I do not 
want to cause any hardship to him. 
Mr. Modi is the same man who was 
violating the foreign exchange rules 
and regulations . . .

- MR. DEPUTY SPEAKER: I nope, 
you don’t mean Mr. Piloo Mody.

SHRI JYOTIRMOY BOSU: He is 
Modinagar’s Modi, one of G-u’jarmal 
Modi’s dependents, their kith and 
kin, very powerful people.

In reply to a Question of Mr. 
Madhu Limaye, it is stated;

“As per the latest available in
formation, the Board of Directors 
of M/s, Maruti Heavy Vehicles Pvt. 
Ltd. is comprised of the following 
four directors:

fl) Mrs. Sonia Gandhi.
(2) Shri Sanjay Gandhi.
(3) Shri Kishan Lai Jalan.
(4) Shri Om Prakash Modi.”

How can I get away by blaming the 
bureaucrats* the officials? What can 
they do? If they are asked to do a 
thing, they have to do it. Otherwise, 
they get a sack or a transfer or they 
get discredited. Sftting in a certain 
office for two years from which I 
retire, from which I get out, today, I 
can tell you that the things that X 
have learnt in two years I could not 
have learnt in twenty years. I have 
got an insight of the Government as 
to how dishonest It could be. Whets 
have they taken the country to for 
their own self-interest, for their own 
self-preservation? What sort of mal
practices and wrong things thev are 
doing? A day wifi come when it 
will see th* light. It is no ue blam

ing the bureaucracy, blaming a par
ticular officer and getting away with 
it. We jftust go to the root as to who: 
are the people who are formulating 
the policies and W*io are pressurising 
them. They have demoralised end 
cojrupted the entire machinery. There 
were good people. But today, it is 
becoming ŝpc êmely difficult to get 
a man to take the courage and spe*k 
the truth.

Now, take the case of Slnghania. 
What did he do? He was doing 
under-invoicing in jute. The M1SA 
was invoked; but as far as I know, 
there was no arrest. We cannot 
arrest a very big man, very powerful, 
with a lot of money.

Now, this, Sir, is my information-** 
and I would like to be contradicted 
by the person whoete name 1 mention. 
He came to the Prime Minister. He 
was asked whether he was financing 
the Jayaprakash Narayan movement* 
He said ‘I have never met him, never 
seen him. not to speak of giving him 
money”. This was not believed. 00 
he had to go back to the U.P. stal* 
warts who were collecting money. 
They came <and convinced the Prime 
Minister, saying “No, no; this man is 
devoted to us; therefore, he may be 
treated kindly” . And then the man 
had to buy his release for a paultry 
sum of Rs 50 lakhs. He was trying 
to strike a bargain for Rs. 25 lakhs, 
but that could not be done. But, of 
course, the MISA was withdrawn.

Then we come to socialism^ 
Indira’s grand socialism. I would 
like to ask, in how many instances 
has the Prime Minister given release 
orders for contraband goods? She 
herself has done it in how many 
case*? That should be made fenowft 
to th’e House. Of course, everything 
is done here for a consideration. I 
know that in regard to something 
which was a banned item, on which 
there was a heavy duty and *  heavy 
penalty, everything was condoned 
and millions of rupees changed hand* 
from the port of landing to the last* ^
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point; -and no income-tax, and so 
much under-invoicing and foreign 
exchange. Nothing happened; no
thing will happen. Sir, 1 may tell 
you today that 1 have got positive In- 
formation that the Prime Minister 
herself negotiates for collecting 
money or takes decisions for collect
ing big money for her Party, for big 
business, by selling the interests of 
the weaker sections of the society. 1 
am «ayftig this on my own responsi
bility. Let there be a debate on this 
and 1 shall establish that she nad 
been doing it regularly ., . interrupt 
tions).

SHRI M. C. DAGA (Pali): What
are the specific instances you can 
give?

SHRI JYOTIRMOY BOSU: This 
gentleman is provoking me.

Here is a photostat. They have 
beten saying that Maruti was never al
lowed to import any foreign machi
nery for this purpose. This is a 
photostat of a letter written by 
Maruli to Killicks Ltd. in which as 
this document will establish, the 
import licence for machinery for 
Maruti was given to the Blue Star 
Engineering Co. Ltd. for passing it to 
Maruti Ltd. Killicks was asked to 
do the clearance job, but ultimately 
the Blue Star cleared it If you 
want I can produce this photostat 
which I have been preserving care
fully.

AN HON. MEMBER: Lay it on the 
Table of th'e House,

SHRI JYOTIRMOY BOSU: If you 
want, I can do so.

MR. DEPUTY SPEAKER: You
may pass it on to Mr. Daga because 
he had asked for instances.

SHRI JYOTIRMOY BOSU: I am
only waiting for a full-fledged dis
cussion* On that day I shall prove 
that Mrs. Gandhi has been collecting 
money by selling the interest of the 
weaker sections of the society—I 
don’t know how much for the Pa**ty

and how much tor others, because I 
don't know the inside story of the 
Agarwai as.

Now, Sir, there was a PAC Report
* in which a senior officer of the Cus

toms was indicated. My information 
is that he has said that, if any action 
is taken against him on this, he will 
reveal much more which will shake 
the whole world. So, nothing can be 
done. I will give you all this. 1 use 
my ears and eyes to understand how 
this Government is functioning, how 
this particular political party and a 
coterie have been keeping themselves 
in power for the last 28 years in 
spite of continued failures, misdeeds 
and malapracticeg . . .

/  MR. DEPUTY-SPEAKER: You are 
j  running out of your time.

/ SHRI JYOTIRMOY BOSU: Sir, I 
I went to bed last night at 4.45 a.m. I 
j have a duty to do.

MR. DEPUTY-SPEAKER: That is
all the more reason why I have to 

v be sympathetic by cutting short your 
^speech. You need rest.

k SHRI JYOTIRMOY BOSU: They
have been talking about Foreign Ex
change Regulations Act. Here, of 
course, big uncles are there—foreign 
monopolies. Mr. Salve, do not look 
so hard at me. I can reveal a few 
things. They have also local uncles. 
Tell me in the case of* how many 
foreign firms you have so far succeed
ed in reducing their equity participr- 
tion. When was the due date? What 
happened to the Coca Cola Company? 
What is happening? I have got a 
wonderful list. It is very interest
ing. What is happening to the 
Director of Commercial Bank Ltd., 
Calcutta? M. R. Birla, I. P. Goenka, 
M. P. Birla, etc., etc. The amount 
involved is 9,32,221 pounds Multiply 
that by 20 or 19.

Then I come to the case of Bunge- 
Company, one of your very favoured 
suppliers—no global tender. The 
papers cannot be given even to the
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PAC. Do you know this? This Bunge 
comany' Has been caught by the En
forcement Branch at least eight times 
in the last few years. Here is the 
case. I have got the list The Bunge 
Company was given foreign ex
change, inflow of foreign money,— 
Mr. Salve should know about this— 
amounting to 69,378 pounds. Another 
one, the same amount.

Under-invoicing. There are so 
many cases that the whole thing is 
stinking. Today if you are willing 
to pay a price, you oan get anything 
done by this Government, That is 
what it is.

There are three cases: Brooke 
Bond, India Tobacco and Union Car
bide, His Master’s Voice, caught red- 
handed for under-invoicing. I have 
raised it umpteen times. I have 
written to the Prime Minister. Noth
ing happens. No MISA for them. Re
garding India Tobacco, Mr. Huxar is 
a member of the Custom9 Advisory 
Council! What a wonderful thing! 
The man who does under-invoicing is 
also advising the establishment...

AN HON. MEMBER: To under
invoice.

SHRI JYOTIRMOY BOSU: Yes. 
They are partners in garibi hatao!

About this sugar rebate scandal. I 
tell you, if they have any sense of 
self-respect, they will come forward 
with an apology.

In 1960, the per capita daily income 
was 24 Paise...

MR. DEPUTY-SPEAKER: Mrt
Jyotirmoy Bosu, I will give you five 
more minutes. You must conclude.

SHRI JYOTIRMOY BOSU: Ten
minutes more.

MR. DEPUTY-SPEAKER: I am 
giving yttfe five minutes more because 
I do not want to be strong on any
body.

SHRI JYOTIRMOY BOSU: The 
1964 Planning Commission Study 
Team's norm was below Rs. 20 p.m. 
constituted the below poverty line— 
by 1960 standards—and the number 
of such people was 240 million, i.e. 
40 per cent of the population. A 
former Member of the Planning 
Commission, in 1973, revealed that 67 
per cent of the people were living 
below poverty line. Now, of course, 
it is much more. In Eastern U.P., 
even today, after 28 years of the so- 
called Independence, people pick out 
undigested grams and wheat, wash 
them, boil them and eat them. That 
has been shown in a German lite
rature. That is the position today. 
I do not Want to go into details.

In West Bengal, a Survey was cdn- 
ducted in five districts, that is, Bir- 
bhum, Nadia, Jalpaiguri, Malda and
24 Parganas. People are living below 
poverty line, Rs. 20J- at 1968 price 
level. The percentage of these people 
is 87.9 per cent, 73.39 per cent., 70.16 
per cent, 85.06 per cent and 79.84 
per cent in these districts respec
tively.

MR. DEPUTY-SPEAKER: Please
do not take too much time. We are 
coming to the close of the session. 
Please conclude now; I do not want 
to quarrel with anybody.

SHRI JYOTIRMOY BOSU: I only 
want to say, Sir, that Shrimati Indira 
Gandhi represents the class, she be
longs to. This Indira brand socialism 
is welcome to Birlas. You see, Sir, 
what happened to the Urban Property 
Ceiling Act? What happened to diffu
sion of ownership of newspapers? 
What happened to delinking of news
papers? So many things are there. 
What about Unemployment Crash 
Programme? For that, you must see 
PAC report.

What is happening today? Lite
racy is going down. Can you ima
gine, Sir, you are a Professor, that 
there are 71 districts, where literacy
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is belo^ 20 per cent and there are 37 
district w teft: literacy to below 15 
percent. This is the position alter 27 
years of Congress rule. Thia is what 
they have brought the country to. In 
1973, the Committee . on Unemploy
ment said that 27 million able bodied 
people were either fully or partly un
employed; What hapened to the 
crash programme? What was the crash 
programme about? it was one 
thousand job8 for adults in eaeh dis
trict Sir* you read the FAC report. 
It would reveal that it was nothing 
but a political gimmick, if you want 
to aak me. Now the current budget 
estimate was 40 crores; it was reduc
ed to 12 crores in 1974-75. This year, 
it is 10 crores Farewel to unemploy
ment and good-bye to you. Sir.

ME. DEPUTY - SPEAKER: Please
come to the last point, otherwise I 
will have to shut you out

SHRI JYOTIRMOY BOSU: Sir. take 
the queshtion of civil liberty, Emer
gency, MISA, electoral reforms. This 
country has today come to the neo- 
fascist stage. When Shri Jayaprakash 
Narayan’s car was attacked, a Min- 

1 ister said, "We have been accused of 
being semi-fascists; we are full fas
cists and we are not ashamed to say 
that." Something like that he said.

MR. DEPUTY-SPEAKER: How do 
you fipell it—FAECES?

SHRI JYOTIRMOY BOSU; Sir, you 
do not want me to carry coal to new 
castle.

Sir* for how long are the bye-elec- 
tions pending? They do not want to 
hold the bye-election in Bihar in 
place of Shri Kamal Nath Tewari. 
They know, they will lose it. In 
Trivandrum, the date was fixed. The 
Madam went there. She was told, “If 
you hold the elections, you will loae/* 
What about Nagaland? Sema, the 
corrupt Minister, was taken to the 
Border Security Force Camp, He 
came to Delhi...

MR; BJSPUTY- SPEAKER; Order 
please. Do not take the names ■ of 
Members of the other leginlatmm

SHRI JYOTIRMOY BOSU: Today* 
the country has come to a position, 
where a Chief Minister had to buy bis 
throne for 75 lakhs in Andhra. Why 
was the money collected and given to 
politicians to support him? What was 
he understanding? The understanding 
was that the Land Reforms Act Will 
not be enforced. But now be ho* 
been thrown out and they are Q.uar~ 
*«&iung. My friend, setting opposite 
is not here. He has been a great 

^machinery in that corruption bus
iness. We are performing in a wonder
ful democracy and, Sir, I wish you the 
best of luck in that.

MR. DEPUTY-SPEAKER: After
; hearing Jyotirmoy Bosu, I think, 
some of us may be failing that the 
best way is to take to Sanyas.
%

SHRI JYOTIRMOY BOSU; Have
you become a Hindu?

MR. DEPUTY-SPEAKER: In th« 
generic terms, not otherwise. Sanyas

Hindi, but English is renunciation.

SHRI N. K. P. SALVE (Betul):
You have voiced the sentiments of 
most of Ug when you said that after 
hearing Mr, Bosu, most of us fe«d 
like taking Sanyas. Almost we feel 
like taking Sanyas from this House 
If this House is to be a den of all 
sorts of gossips and scandals arid if 
allegations are to be made here with 
absolutely no restraint of any nature 
whatsoever, then it may as well be.

SHRI JYOTIRMOY BOSU: Which 
one Mr, Salve?

SHRI N. K. P. SALVE: It may as 
well be that the immunity which is 
given to the Members here for the 
speeches they make. I submit with all 
humility. stand8 very grossly abused 
and one wonders whether there is 
any sanctity, any real sanctity attach
ed to the immunity granted to the 
Houae... *
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SHRI JYOTIRMOY BOSU: Curtail

teR I N. K  P. SALVE: What the 
hon. Member talked about 
various scandals and the bombastic 
verbiage which he planted on the 
House in respect of Maruti, in res* 
jpect of Jindal, in respect of Singha- 
nia, in respect of many other business 
houses, is something very mud, is 
something which we are hearing in- 
season and out of season and mostly 
out of season...

SHRI JYOTIRMOY BOSU: You are 
doing in season and out of season, 
day, night and afternoon.

SHRI N. K. P. SALVE: For what 
he is talking about, he is treated far 
more contemptuously by the Opposi
tion than by the Leader of the House. 
I submit for his consideration making 
this sort of personal allegations on 
the Prime Minister, that she is the 
product of black money, that she 
negotiates collection of money for the 
Party and that she is one who is 
symbolising the entire corruption in 
the country—I submit, is, to say the 
least, a very highly improper, unfair 
and a thoroughly disgusting manner 
in which to open the debate on a 
Finance BUI.. (Interruptions). He 
said—I quote.

*Mrs. Gandhi is a product of black
money'............ (Interruptions)'. Mr.
Janeshwar Misraji, hte spoke in Eng- 
tun. X submit in all humility that it 
is no use getting into an acrimonious 
debate especially while discussing the 
Finance Bill.

The Finance Bill is a very important 
and widte instrument for correcting 
any distortions and is a very import
ant pace-setter for the economy of the 
country.- I thought that we would 
hear a little more on the economy and 
the malady afflicting the economy of 
the country. My learned friend has 
referred to certain figures. His figures 
aJ*e usually correct, but the inferences 
which he draws from these figures are

ridiculously absurd and when he 
rattles out those statistics and drato 
the inference, I am reminded of the 
dictum that there are three types Of 
lies—lies, damn lies and lies of the 
statistical variety of my friend. In the 
end he narrated some under-assess
ment of Jindals. He said that they 
were aasestted to an income of Rs. 2.55 
crores. He did not say . . .

SHRI JYOTIRMOY BOSU: I only 
read out the reply given by your Gov
ernment.

SHRI N. K. P. SALVE: He read out 
th'e reply that under Section 132(5) 
the assessment of concealed income of 
Jindal whose promises were raided 
and searched was Rs. 2.55 crores and 
he did not say for a moment that the 
assessment arrived at was a collusive 
figure or that he has been under
assessed, and still he is drawing all 
sorts of inferences.

AN HON. MEMBER: Mr. Bosu Is 
running away from the House, Sir.

SHRI N. K. P. SALVE: The diffi
culty with Mr. Jyotirmoy Bosu is that 
he has nothing to do with responisbi- 
lity. He has nothing whatsoever to 
do with parliamentary norms. He 
rattles out whatever he wants for 
political ends.

Be that as it may, since most of the 
spe’ech that he delivered to-day was 
wholly unrelated to the subject matter 
which we are debating, the best that 
I can do is not to talk about it any 
more and come to the point . . .

MR. DEPUTY SPEAKER: Under 
the Finance Bill, anybody can discuss 
anything.

SHRI N. K. P. SALVE: I have no 
doubt in my mind and I have not, for 
a morQgnt, exceeded the limit. How
ever, I may submit to you that every 
time, whether it is a Finance Bill, 
whether it is a Budget, whether it is 
a qall-attention or whether it is any
thing, in season and out of season.
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right, left and centre, we hear the 
same thing from him, and he utilises 
It for rattling out the same old story 
and tells us the same old scandals and 
what is good for him. If he walks 
out, so much the better. He can go 
home and relax now. Nobody takes 
him seriously. Nobody in the country 
bothers what about he talks, because 
they know -that every word which 
comes out of his mouth is eatifrated 
and trims with political vendata and 
is irresponsible. I am not submitting 
that he was not in his right or it was 
something unrelated to the Bill*

With your permission I will confine 
myself to the Bill. This Finance Bill 
Is presented by the Finance Minister 
to the House in the wake of extremely 
a precarious and a very pavilious eco
nomic crisis which has beep over
shadowing and stultifying the coun
try’s growth and development for the 
last few years. In fact, acut$ 'econo
mic crisis to a point of disaster even 
in some of the most industrially ad
vanced countries, very affluent coun
tries, has besen a persistent feature. 
They have been plagued by various 
problems—growing unemployment, 
decrease in the growth of their In
comes, national incomes, decrease in 
the growth of their industrial produc
tion. This is a feature which is also 
true of the very developed and afflu
ent countries. However, I am not one 
of those who derive solace from the 
fact that the affluent countries are in 
economic difficulties to-day. We have 
to be worried about the problems of 
our people. We have to provide food 
for those who are starving, shelter for 
those who are homeless and we have 
to think of providing employment for 
those who are unemployed and it is 
in that context we have to consider 
various measures which the Finance 
Ministry has been evolving and taking 
to combat and to fight out the econo
mic crisis in which we have been 
engulfed for so many decades. .

A Very careful and critical reading 
of the various journals, papers and the 
speeches which have been made in 
the House, speeches made outside the

House in the various seminars about 
the present economic crisis nr prob* 
lems connected with the present eco
nomic crisis reveal that our economic 
crisis has four salient features. Some 
of them are common to those in the 
foreign affluent countries and some of 
them are not common. They are very 
peculiar and particular to all prob
lems. The main four features are:

1. Growing unemployment in the
country,

2. Unbearably high prices for a
very large vulnerable Section 
of the society.

9. Perennial shortage of the es
sential goods.
This perennial shortage is 
continuous with us due to well 
planned maldistribution.

4. Inadequate resources for invest
ment.

These are the four main features. On 
a study of the entire problems of th< 
economy, one finds one has to tackle 
and this has been analysed in greater 
details—a lot ha« been said inside the 
House, outside the House and a few 
people come with the solutions, some 
of them very naive, some of them very 
interesting and some of them extreme
ly comical. Some of them thought 
that they had divine power to give it 
a healing touch. And, therefore, I 
should not at this juncture venture to 
prefer any solution to the problems in 
which our economy is so seriously en
gulfed. However, one finds that there 
have been quite a few people who 
have been offering solutions for con
verting our country into an utqpia.

There has been a mushroom growth 
of messiahas who are offering sugges
tions for redemption of the economy. 
Messiahs till yesterday were 'either 
ordinary businessmen, or industrialists, 
bureaucrats, ordinary professors of 
Physics and/or Chemistry in some 
college. They were either politicians 
or some of them were'teaching the 
gospel of sarvodaya till yesterday. 
Now, Sir, some of them consider that
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mixed economy is a dead concept and 
that the private sector has either been 
eliminated or well on its way to eli
mination. And there is considerable 
lamentation over the eradication of the 
private sector, which, it was said, had 
rendered yeoman service to the growth 
of the country’s economy There has 
been large scale encomium bestowed 
to the private sector for their effi
ciency. There have been large scale 
encomium bestowed for their effici
ency in production and productivity. 
However, none of them had the auda
city to accuse the private Sector. These 
are the people who are today consider
ing that the concept of mixed Economy 
is a dead concept and that the private 
sector is being eased out. Government 
policies are being attacked on the 
ground that the mixed 'economy, which 
is the basis of our economy, is a con
cept of the past, and the Government 
is being accused of making rules and 
regulations which is making the exis
tence of the private sector virtually 
impossible. Nothing can be far from 
the truth and in fact, what all these 
people who subscribe to this view feel 
is that there should be the principle of 
free enterprise, there should be laissez 
faire and that they should be allowed 
full economic growth without any dis
cipline in any manner whatsoever. 
They forget that 80 per cent of the 
goods and services are coming not from 
the public sector, but only from the 
private sector. That is the reason 
why 80 per cent of the troubles in the 
economy a ê faced by the people who 
are in the vulnerable sections, who are 
in the poorer sections on account of 
the malpractices which arte so rampant 
and prevalent in the private sector’s 
production. The public sector will 
grow from strength to strength like 
the Hock of Gibralter. That will be 
the corner-stone of the entire system 
of our economy. Mr. Indrajit Gupta 
is not here. He need not have any ap
prehension as long as the country 
relishes and cherishes ancient values;
the country is capable of mature think
ing and Shri Indrajit Gupta’s commu
nism will have no place in this coun
try.

Let my friends not speak in terms 
that the Government is doing every
thing possible to help the growth of 
monopoly. My friend Mr. Jyotirmoy 
Bosu was lamenting 'just now that the 
policies of the Government are so 
arranged that they are to augment the 
growth of monopolies and oligopolies, 
that they are so evolved, that they 
augment or they push up the disparity 
in wealth, opportunity and power of 
the people. These are the people who 
ask for a solution saying nationalise 
everything, nationalise every industry, 
nationalise every possible thing with 
the result that the mixed economy 
concept should be so reversed in this 
case that there should be no private 
sector at' all. So much of confusion 
has been added by these Bet of people 
who ostensibly under the garb of 
providing solution to economic malaise 
are super-imposing their political phi
losophy and when politics is kept 
ah'ead of economics, it is neither eco
nomics nor politics.

There are the third variety of 
messiahs who are offering solutions to 
economic redemption of the country. 
They are the most dangerous types and 
their suggestion that the prosperity 
and economic growth will come about 
firstly by fresh legislation or electoral 
system, secondly by th'e dissolution of 
assemblies and thirdly by preaching 
disobedience by army and police of 
unconstitutional commands—the police 
or the army is told to disobey the un
constitutional commands and orders— 
and these are upon the assumptions 
that each jawan is woking eithe in 
Ladakh or in Sikkim border or else
where or each sepoy o. jawan is like 
Seervai or Dicey knowing or under
standing the constitutional laws with 
absolute thoroughness. If we have 
some more messiahs like them, I have 
no doubt in my mind that our army 
will deteriorate and we will come to 
a terrible grief. The difficulty is that 
thi« monetary inflation has caused such 
a terrible inflation of verbiage most of 
which is utterly non-sense without 
obstensibly giving solutions to our 
economic growth. What is sought
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to be achieved is a political philoso
phy. What I would only submit hum* 
bly, through you, to the House for the 
<Hmsideration of the House, is that in 
the life of a nation or in the life of an 

„ individual, in times of peril or in times 
of difficulties, it jg the determination 
or the character that can take the 
country out of the difficulty. It is not 
an easy solution to the problem. It is 
not the short cut which can ever help 
but it is only the hard-work, determi
nation and character which alone can 
take us out of the difficulty. It is in 
that context that I say that a great 
responsibility devolves on our Finance 
Minister who is steering us through 
from a difficult economic crisis. I must 
submit that he has done his jobs with 
a great astuteness with various modi
fications that he has announced in the 
realm of direct and indirect taxes. I 
submit in all humility the extremely 
judicious way with which he under
stands this problem with all the impli
cations or ramifications. It is bound 
to be a great contribution of this vete
ran in the field of art of public finance. 
And I wish him all luck. In a difficult 
period, I am sure, he will be able to 
perform much better if he continues 
to have a firm faith in the philosophy 
of public sector—political and econo
mic philosophy—in the quintessence 
of our party’s politico-economic philo
sophy and on the co-extensive prog
ress of 'economic growth and social 
justice. It is only then that we can 
achieve the progress of economic 
growth along with social justice and, 
then alone would we be abl'e to stabi
lise the Parliamentary Democracy in 
this country. What is the use of talk
ing of individual liberty, freedom of 
the pieople and of talking of higher 
values and of preaching them to the 
people when they do not have the 
house to shelter themselves. I say 
they will not endure that for too long. 
Therefore, economic solutions are to 
be found to the people, especially those 
who fire in the vulnerable sections. It 
is in that context that I say that it is 
utterly necessary to rationalise the 
fiscal and monetary policy and ap

proach with ruthless pragmation and 
doctrinnaire conceptionalism must 
yield to highly result-oriented me
thods and methodology.

Sir, the Finance Minister referred to 
the declining trends in .prices. In the 
field of price, what has been achieved 
by us as a result of more disciplined, 
more austere ways of living is extra
ordinarily remarkable. The gains that 
we have made have to be held out 
very tenaciously because if we allow 
this canker of inflation to grow or 
eat into the very vitals of the eco
nomy, then it would have eaten into 
the very' vitals of our Parliamentary 
Democracy. Then, there would be 
chaos, disaster and nothing would be 
left of the Parliamentary Democracy 
in this country if the inflationary pres, 
sure is allowed to raise its head. More 
than that, he spoke of a system in 
wh’ich we should be far from compla
cent; w'e should continue to have some 
sense of discipline in our fiscal and 
monetary policies. We must continue 
with them and, at the same tim’e, we 
must also proceed in a manner tint we 
do not stultify or we do not obstruct 
the economic growth or we do not 
obstruct the objective of a distributive 
'justice.

The Economic Survey has highlight
ed the following priorities:

(i) increase in output;

(ii) stepping up of procurement; 
and

(iii) efficient public distribution 
system.
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Now, if one were to see these pri
orities one immediately comes to a 
conclusion that the amount which is 
earmarked for agriculture is extre
mely inadequate. This year Rs. 263 
crores have been earmarked for 
various projects for agricultural pur
poses which includes Rs. 50 crores 
for Agricultural Re-finance Corpora, 
tion and Rs. 84 crores only for ferti
liser production. In fact, in the field 
of agriculture for the preceding few 
years our performance has been ex
tremely unsatisfactory nnd dismal 
and since 1970 our growth of agricul
ture has been less than 6 per cent 
whereas growth in population has 
been more than 7 per cent and, there
fore, per capita availability of food is 
declining each year. We are wanting 
to reach a target of 110 million ton
nes so far as food production is con
cerned.

Sir, food is not only necessary for 
people to sustain themselves but also 
to augment our overall industrial 
production. If we want to augment 
the national income or add to the 
gross national product we have either 
to maximise production or optimise 
the efficiency in productivity. There
t o ^  food is a problem which needs 
to be tackled more realistically. Dur
ing 1974s-75 we have spent Rs. 300 
crores for the import of food itself. 
We are importing fertilisers at a 
price o£ Rs. 3,060 per tone whereas if 
we produce the same here it will cost 
us only Rs. 1800 per ton. So, econo
mists will have to consider whether 
this sort of outlay of Rs. 263 crores 
for agriculture is adequate. I submit 
it is utterly inadequate. We need to 
go in a massive manner so that we 
are able to give a real boost to our 
agriculture. Our water sources have 
to be augmented and irrigation faci
lities have to be made available and 
both foodgrains production and the 
eommercial crops has to be augment
ed. We need to augment commercial 
crops alee to boost our exports and 
by way of import substitution.

My next point is with regard to 
industrial production. From 1969-70 
to 1973-74 the growth has been very 
much below the targeted figure. It 
is only 3.8 as against the targeted 
figure of 8.8 per cent It is a well-ac
cepted principle that if you want to 
achieve a figure of 8 to 9 per cent 
of industrial growth then reckoning 
the capacity utilisation at about 75 
to 80 per cent you must be able to 
have a sustained growth of not less 
than 10 to 11 per cent. For that 
purpose it has been found*—the Eco
nomic Survey accepts it—that the 
main impediments have been two
fold. The first and the foremost has 
been the unsatisfactory power posi
tion. I cannot understand why in 
our country there should be power 
shortage. We have so much of coal 
in our country. We have bil
lions and billions of tonnes of coal 
in our country. We have now na
tionalised the coal mines and the 
Coal Mining Authority is looking 
after the work of extraction of coal. 
When there is so much availability 
of coal I do not see the reason why 
we should not be able to generate as 
much power as every industry needs 
and even much more than that. We 
can have quite a few thermal plants. 
In that respect when I look at the 
entire matter I feel that the power 
problem, is ^nowhere near solution. 
Take, for instance, Tamil Nadu. 
Tamili Nadu is undergoing a mur
derous 100 per cent power cut to 
the industries. . The Maharashtra 
State— where I am staying—is order
ing 50 per cent cut. How do we ex
pect to augment our industrial pro
duction if as a result of restraint on 
power we are going to impose a 100 
per cent cut in Tamil Nadu or 50 
per cent cut in Maharashtra and so 
on and so forth? It is a somewhat 
unrealistic attitude so far as power 
position is concerned. We are starv
ing ourselves* of power when we 
have so much potential. We have 
the requisite raw-material.

We can build up large thermal 
plants which will meet the entire 
needs of the industry. The next
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difficulty is inadequate investment 
and the selective credit policy in 
thif respect has not been worsting 
Very well. From ipersotnal texperi- 
ence, 1 have found that a person 
who is manufacturing paper, which 
ia in short supply, a person who is 
manufacturing cement, has the same 
difficulty as a person who is exhibit
ing motion pictures. A person who 
1st exhibiting films has the isame 
problem as a person who is making 
cement and a person wfto is making 
paper. Therefore, the Elective cre
dit policy is far from smlifactory.

Last but not. the least-labour un
rest. If we want industrial produc
tion to come about, We will have to 
make labour legislations" in which 
increased wages of the labour will 
have to be related to increased pro
duction and productivity without 
which it will be very difficult for 
us to make any stride.

Sir, a word about rationalisation 
of direct tax structure and I am 
done. The first is, disappointment is 
felt in the country about the Fi
nance Minister not raising the ex
emption limit in regard to income 
tax to Rs. 7,500. An argument is in
variably advanced that the exemp
tion limit of even Rs. 6,000 is a very 
JSbefral exemption limit because 
there are billions and billions of 
people who are earning nowhere near 
Rs. 6,000. We have about 35 lakh 
assessees in a country where we 
have 600 million people. This argu
ment is something which I am not 
able to understand. If the other 
people, if a large many people lire 
below the proverty line, if they are 
not earning Rs. 6,000, who are to foe 
blamed? Are the people who are 
earning above Rs. 6,000 to be blam
ed? It is the Government whose 
responsibility it is squarely to ensure 
that the per capita income grows 
and grows rapidly. Instead of the 
population growing the way it is 
growing, it is the national income 
which should grow. Sir, if the value 
of the rupee is so hopelessly corrod

ed and aroded, if the valu^ of the 
rupee commands much m i ' than 
what it commanded five years (back 
It is only 40 per cent or *8>per cent, 
it is very unfair that the lower mid
dle class* lower strata of the .society, 
should be hit by the Umit not hav
ing been raised.

Secondlyt Sir, I would like to re
fer to the new Section 80FF, which 
seeks to provide deductions for some 
expenses incurred on the children. 
Today, he has announced certain 
further modifications. Even for 
brothers* children, the deductions 
are to be allowed. But, Sir, I fail 
to understand this. I have request
ed him to make one more modifica
tion. Why has he not considered the 
same and it was that this relief 
should be made available even to 
those parents whose children are go
ing to school. We have quite a few 
parents in the lower income cate
gory whose children are in the 
school stage. They arie not either 
in the degree or post-graduate class 
or in the technological courses. They 
are entitled to as much relief as the 
people whose choldren are in higher 
education.

Then, Sir, he has made a very 
laudable and a very realistic change 
so far as gratuity is concerned. I 
wish he was listening to what I was 
talking about gratuity. As per the 
Bill, so far as gratuity is concerned, 
the gratuity which had been provid
ed all these years were to be dis
allowed. But, now, he Bas provided 
that it will be allowed it before 1st
January, 1977-----Sir, give me two
more minutes. Direct tax is my sub
ject

MR. DEPUTY-SPEAKER: You
could have taken it as your main 
topic.

SHRI N. K. P. SALVE:....If be
fore 1977, the amount is tngpgferred 
to a fund. But, my respectful sub
mission is that on this p#int fee did 
not make one aspect clear ■; that in
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-the case of those people who do trans
fer it in one particular year, their 
assessment should not be disturbed 
lor an earlier year. It is a technical 
matter. 1 will leave it at that.

Lastly, there is one point on which 
1 have very serious dispute with the 
Finance Minister. This is in regard 
to the proposed subjection & to Sec
tion 40A disallowing 15 per cent of 
the interest on public deposits. He 
has allowed certain modifications 
and concessions about deduction of 
interest at source. That has nothing 
•to do with what X am talking about. 
“What the Bill provides is that if the 
public deposit money with the com
panies, if the interest is one lakh of 
rujpefcsi, for income taxi purposes, 

•«nly Rs. 86,000 will be allowed as a 
'deduction and this, it is said, being 
•done so as to divert the deposits 
from the companies to the banks. I 
submit that this sort of spoon-feed
ing to the banks will only augment 
the inefficiency of the banks. This 
means only a premium on the ineffi
ciency of the banks. Banks have to 
render personal service to their cus
tomers and let them compete with 
the companies. The whole point 
arises because today the banks, the 
nationalised banks, particularly, are 
not establishing their rapport with 
the, people.

Always, when the banks were In 
the private sector, the interest on the 
*!eposits from the public was much 
less than what they were getting in 
the market Even then, the banks 
-enjoyed the confidence of the people 
because at that time there was a 

•certain rapport, a connection, a per
sonal relationship with the deposi
tors. Today that is lost.

Therefore, I submit these are ex
tremely improper methods. I do 
not think it is fully moral in fiscal 
legislation, in tax legislation, to dis
allow any pail of legitimate bust, 
ness expenditure. That, in my opi
nion, is as mw*h reprehensible as it 
is for a taxpayer not to pay his tax. 
696 1-8—12.

Lastly I submit this. We have 
already submitted the Select Com
mittee Report and the Bill, as report
ed by the Select Committee, on the 
Taxation Laws (Amndment) Bill, 
popularly known as the ‘black 
money’ Bill. It has very very sali
ent i and significant provisions re* 
gar ding unearthing of black moneys. 
I thought the Bill would be taken 
up this session. 1 submit to, and 
fervently plead with, the Minister 
that even if it means extension of 
the session by one day, the Minister 
should prevail upon the Minister of 
Parliamentary Affairs to see that 
this Bill is passed by this House this 
session.
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% % WT% % t  ir^f % ^fWf
% f^rff apt ^  |  ifh : ^ r

f̂ HF̂W ^  *rcT5TT 
vnfM ltr frr f^ m  ^ r r  «ftt Hw

5  9m VTrnnW K̂U | | iffr 
VT TOT We? nTV WV'̂ T ̂  wHTTi f  I 
m n W fl.¥ t  W fn  HWWK *P w  *t VTT- 
•J^^PTTH*. ^  % W  '$)& t ^  ’flpfiRRTT
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I«ft t  iwwn: f«$3

</t f t fw r #  ■iff,'! a rc * 9m  arwff #  f f r i

*n# *ft ^ f  ftft ^r?r | i
^r?R ft3r r w r % ^ r  

s j* r  w re fa r w  T |r  |  1 «rror 

V T sp m r^ i «nrc t t o  *rron: «ftc 
< rrr * ft
tft * $  sjpr w r  ^ t t  t f t r  
w ^ fi^ r srPOT^t^rrtnTT fsrcr 
qr s * r t  $ t i srrar
*s r t?«P 1 1 fcnr $r srt w t < r  ffarr 
|  otspt 3r«nftor 5ir?^‘ ^»r fpcfartft^Ft^F
I  I faftft t r f w  %,
faftft vq^hrtnf % srtirf *rt
«R% O Ttft W TT ^ r f^ R r  ^TT 
m r r w  m *r 33T% «ffV v tftm  ff t  
grnft |  sft o t f t  «B5r ^  ^ t t  |  far 
f e f t f  * t h t  srorr |  f a r ^  s s f t t  
H ftw  t̂cTT | 1 ?̂r ¥t q^rr ^
*rer 1TOT T *s ft  %  f T̂Ejr ^  I  far

snft ^  % % ff to t  ^  % ^t 
wrc: i r k  3ft w s f t t  s*r %
*ft*T f  s ftr 3ft tffw ^ r
| srapw s$T*m tft srrtr i
l?r s?r ^  % sffrff jtt eft
3 f t  ^ t ^  t o t  3rr?TT ^nrf^r i 

* r t  *r $  *reft *r$te*r $r [fa r * * *  
fn ? n  « ^ r T  g far w kff v t  ^jfrprr 
v t W 9 H ^ n fter% vftE rv t i 

ft frm t« R T T T ^  ^ r r  f j f a r s m f t  
*{jk vhr^ vt w a x  t o r  i

SHRI NIMBALKAR (Kolhapur): 
Sir, it is not necessarily possible to 
go deeply into the tax reliefs that 
have just been proposed by the Fin
ance "Minister. It will take sometime 
to study them. But it occured to me 
that he had given tax relief uptov*

more than 10 per cent of the original 
taxes proposal and I do not know; 
in recent years, if any Finance 
Minister has been so generous. There
fore, I should congratulate tne 
Finance Minister on this fine effort.

I want to speak particularly on 
two things. One is Agricultural 
finance, I feel that the manner in 
which agriculture is financed is very 
faulty and if it is compared with the 
kind of financing that is done in in
dustries, then we realise that not 
only is it faulty but very wasteful 
also. When you put up an industry, 
during the time >of erection of that 
industry you get loan from the 
bank, when the industries go into 
production, you get the next part of 
loan, when you want raw material, 
again you get loan from the bank. 
When the produce goes into god- 
owns, again you get loan from the 
bank and when the produce has to 
be marketed, again you get loan 
from the bank. If you see the man
ner in which these big houses plan 
their finance, you will realise that 
compared to this we do something 
very wrong in agriculture for we 
Jtake it for granted that in a year 
when we just give them a lump sum 
as a loan, that is enough to look 
after agriculture. But in agriculture 
also, there are stages. There is a 
time when you prepare the land, 
for which you need money. There 
is a time for sowing when you need 
money. There is a time for reaping 
the harvest and marketing it, when 
you again need money. If agricul
ture was also financed in the same 
manner as industry, not only will 
the Government save itself a lot of 
trouble and go a long way with les
ser money, but the farmer also 
would be helped very much. He 
will not spend the money suddenly 
somewhere and be deprived of it at 
the time when he has to market bit 
produce.

I am not sure whether the xnode 
of subsidy we give is the right way 
to help agriculture. Would it not
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better to give a hitfier price for the 
produce of the fanner and subsidise 
it £or the consumer, rather than 
subsidise the inputs of the farmert 
X think this is what we should do, 
particularly in the case of cash 
crops, but also foodgrains.

It cannot be denied that ever since 
the .third five year plan, the econo-

* mic position of our country has in
creasingly deteriorated What little 
hope was evoked some four years 
ago because of a bumper wheat crop 
and an overall record production of 
over 103 million tonnes of food
grains, it was completely belied dur
ing the subsequent lean years. Des
pite an expected good r&hi crop, this 
year’s overall production of food
grains is not likely to be more than 
104 million tonnes. Even though our 
exports have increased, continued 
reliance on import of foodgrains is 
bound to bring us again into trouble.’ 
Only some time back our export de
ficit was over Rs. 800 crores. It is 
time we asked ourselves whether 
after 1965-66 we have not exhausted 
all proper ways in which> except 
for agriculture tax, we could raise 
money in real terms. You will find 
that from 1965-66 till now just as 
taxation has gone up and brought in 
revenues to the centre, in almost the 
same percentage, the prices of com
modities have gone up. In real 
terms we are at the same level as 
far as revenues are concerned as we 
were in 1965-661. I doubt whether 
much headway will be made in the 
direction of agriculture taxation for 
political reasons. So, what are we 
going to do to increase our resour
ces? It is no use saying we have to 
produce more to earn more. What« 
inputs are you going to provide to 
increase production? Unless you 
have more funds at your disposal 
you will not be able to bring about 
substantially higher production. I 
have come with a plan, which is 
different from the usual one, which 
1  will try to substantiate ideologic 
cally also, though j  am not one of 
those persons who believe that it is

in the pages of Marx, the actions of 
Lenin or thoughts of Mao that we 
will find the panacea to all the prob
lems in India. Our problems in 
India are Indian problems and we 
have to solve them in an Indian 
way. We have to see each problem 
in an Indian perspective and see how 
each Indian reacts to that. Since 
we have opted for the socialist ideo
logy it becomes necessary to justify 
any action on the basis of this ideo
logy so as not to arouse adverse cri
ticism. If we accept that the socia
list economy is not an economy of 
scarcity but an economy of plenty, 
since otherwise we would be attem
pting to distribute poverty rather 
than affluence, it must then follow 
that those who have achieved afflu
ence earlier than others have a spe
cial responsibility towards the wea
ker sections. If affluence as implied 
from man to man basis is applied to 
whole industries, then it would be 
justified also from the socialist point 
of view to insist That those under
takings which exist today have a 
special responsibility towards those 
similar undertakings which should 
follow. Thus, to take just one ex
ample: those sugar factories which 
are existing today must contribute 
towards those which are being plan
ned, or are ailing.

It is expected that this year 45 
lakh tonnes of sugar will be pro
duced. If a development fund of 
Rs. 10 is levied on every ton of sugar 
cane that is crushed this will yield 
a fund of between 45 to 50 crores of 
rupees annually. At present, nei
ther the Centre nor the majority of 
the States seem to have money to 
put up more sugar factories, but 
such a fund, which is essentially 
need-based, could form the basic 
capital on which future sugar facto
ries can come up. Thus, in the very 
first year adding to the 45 crores the 
share capital of the sugar cane gro
wers, and taking for granted that 
the capital needed for putting up a 
sugar factory at current rates will be 
about 6 1/2 to 7 crores, the Govern*



ijfcesit would have made proviifldh 
fpr nearly 10 sugar factories. Since 
this fund will be used as a Iflan and 
apt an outright gilt for putting tip 
factories it can be re-usable on loan 
recovery. Thus, within tKe next 
ten years this fund Would Virtually 
increase to 700 crores—450 crores at 
present production rate and about 
250 crores through increase In pro
duction. When the fund has reach
ed a size that is sufficient in itself to 
x&eet the needs of the industry, both 
for financing new factories as also 
the rennovation, modernisation and 
expansion of existing ones, this levy 
Will be terminated. Sir, this is what 
X have shown in the case of sugar 
Industry. But it can be used for Al
most all the cash crops, including 
cotton, tobacco, groundnut, jute. In 
the agro-industry fertiliser and in 
the industry cement are the most 
/obvious;' funds for irrigation^ must 
also be created.

The reason why I subscribe to this
because there is lot of fiscal indis

cipline in our country. 1 must praise 
our present 'Finance Minister for he 
has brought some fiscal discipline in 
the economy. It Is always said that 
politics- play a -big part in our coun
try and the Finance Minister is 
mostly under such pressures,. When 
you create such funds which are 
need based and which are supposed 
to be utilised for the purpose for 
which they are raised and would 
not be used for anything else, then 
that is the surest way of seeing to it 
that each industry comes up. The 
malais 12 our taxation system is 
this and the tax payer quite rightly 
says: “ I am quite ready to pay my 
taxes but I want to know where my 
money goes. If I go to the Govern
ment, the Government '  does not 
have money," But in this way, it is 
possible for the industry itself to 
have funds instead of going to the 
Government.

It would have created a fund over 
a cfertaifi number of years and that 
fund fcy itself wduld . have been

^npigjfh Jpt,c#3sr t*> jm* W?
AneM** ,-hitt tO amffiQilC
#4ttstry<4ti weU. JbJp j i  ft#  0* 
feelpiQg every factory, every indiis- 
try to become self-reliant, parttet*r 
iarly those industries which produce 
inputs.

And that is why I want to appeal to 
the "Finance Minister, because 1 
could not bring all the points up la  
my Speech, since there was not much 
time. My friend Mau] ana is quite 
impAtient. I would appeal to the 
Finance Minister to look into what 
t  would like to give him, very clo
sely. I will give the whole paper 
later on. I have already prepared it. 
I sincerely hope that this Will help 
the country to come forward and 
establish a new mode of financing 
and bring about that kind of econo
my which we are talking about, a 
self-reliant economy. If you are not 
going to make every one of your in
dustries self-reliant, if you are not 
going to make everybody feel that 
he wants to be self-reliant, then I 
doubt whether this country will 
ever be self-reliant. It ds necessary 
■for all -of us to work, only then can 
this country prosper. And I hope 
that this Housfe, through the Finance 
‘Minister, will be able to give lead to 
this country. f m

4USR1 AMAJfcNPATH VTDYALAN- 
KAR (Chandigarh): Mr. Chair*
aaan* tSuv'We should congratulate the 
Finance Minister, because in the 
circumstance to which* he had <*> 
present the budget and his riSnaxtce 

*®il W4hese- ere most ’difficult time-wli 
was ^quite a difficult task. He &j*s 
been able to perform dhatv task; mad 
we should congratulate Mm because 
no-one can anises to see that there are 

•specialities in the* budget and in the 
Finance Bill; and those #pecieUtiU 
are idestaable specialities. There *fpe 

, elements Hiat are dftsfcable; **d 
people also have generally welcomed 
the many points that are here. But 
within'the short time available. I 
will not indention those points; X 
only submit . doubts and certain
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suggestions that I want to make. 
 ̂people feave criticized very much; 
and generally, ' Opposition party 
Criticized ’ that there is inflation, 
there is price rise etc. People 
are really lacing those difficul
ties; but they forget that these 
are the difficulties which not only 
India is facing; other countries are 
also facing those difficulties. There 
Is inflation, just as it is in our country 
— much more than that —in America 
and England; and in many other 
conditions, the conditions are very 
difficult. Those who have visited 
various contries of Europe and Am
erica say that people are facing these 
difficulties; and In certain respects 
we are much better. For instance, 
take the question of oil, petrol and 
all those things. Because of our for
eign policy and our effort to make 
friends with the Middle-East coun
tries and because of our other efforts 
even though difficulties are there— we 
bave been saved of many difficulties 
which other countries are facing. If 
our foreign policy and our policy 
of friendship had not been there, we 
would have faced many more diffi
culties and much worse conditions. 
It is very easy to criticize; and the 
Opposition is criticizing. But I should 
congratulate the Government that 
they have taken measures to face 
many of these difficulties.

Our main problem at present is 
production. In fact, the whole effort 
should be to see that there is more 
and more production and less and less 
<of consumption. As much money as 
possible should be employed for pro
ductive purposes. Governmental ex
penditure on other items should, be re
duced to the minimum. I still feel 
that if we really want it, there are 
many fields where a lot of economy 
can be made. I would suggest there 
ehould bet a higto power commission 
or committee' which should examine 
where governmental expenditure 
should be made and where they should 
observe economy as muh as possible. 
W ien Government are trying to con
trol every pie, ev^ry jwrise of our

economy, when they are trying to 
control the entire money, when they 
iu>e trying to mop up all the Money 

> that is circulating in the market and 
have IpH control over iV they should 
•Iso ensure that, so far as governmen
tal expenditure is concerned, not a 
single pie is spent which is wasteful 
or unproductive.

For instance, our Industries Minis* 
ter announced yesterday that the 
restrictions on the use of ce*n6nt 
and other construction materials 
have been removed. I welcome that. 
But since we are passing through a 
period of scarcity still, we should 
consider where the construction 
material should be used.' I come 
from Chandigarh, where con
struction is going on Though this 
new city has been built tip, it has 
been estimated that 30,000 people 
are without shelter. As that city gr
ows, the number of shelterless peo
ple Is also growing and so also slu
ms. This is characteristic of the 
present day capitalist economy 
where, as the money grows, as the 
income increases, the poverty also 
goes on increasing side by side. If 
there is more earning for some, side 
by side there are people who are 
losing earning by becoming unem
ployed. If soine people are becom
ing propertied people, some are 
losing property. This is gong on. As 
the new city grows up, people who 
are shelterless is also growing up. 
This is because of our present poli
cies.

What is our policy? Whom do we 
want to help? We should help those 
who are penniless, those who are 
poor, those who are unemployed. 
Those persons should be helped for 
whom the bell tolls. That should be 
our main object. These poor shelter
less unemployed people should be 
helped.

t
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[Start Amarmth Vidyalankar]
To quote instance, ihmet*

•Ibout Chandigarh there are some 
villages. If the city has to grow, na- 
turality and has to be taken from the 
nearby villages. But, are the Go
vernment concerned about those 
from whom land is taken, where 
they will go, what will happen to 
them, what is their fate? In order 
to make the city, thousands of peo
ple have been deprived of thier ag
ricultural lands, even their houses. 
Nobody has bothered as to where 
they have gone. In fact, those peo
ple cannot go elsewhere. It is very 
difficult for them to buy land else 
where, because it is very costly, and 
they cannot go anywhere else. They 
do not know any other work.

»When a person throughout his
- life has done only the profession of 

agriculture, if that profession is ta
ken away from him, he becomes a 
day labourer. So, the proud peasan
try is being converted into day lab- 
bourers. They are becoming shelter- 

. less and they are going to the slums. 
So, the slums are growing up, There

• ds nobody to look after this problem. 
That is why people are becoming re
stless, frustrated and start criticising 
the Government. When these people 
go about the roads, our opposition 
friends meet them and try to excite 
them by saying that the Government 
are responsible for their miseries. 
They then begin to think that the 
Government have really failed 
them.

I say that it is not enough if the 
Government frame right policies. The 
officers r~ dow n  below should also un
derstand what is our objective, beca
use they are the people who come in 
touch With the masses with the man 
in the street. These officers at the 
bottom should understand who are 
the persons to be helped. They should 
know that a welfare state is meant 
to settle4 people and not to unsettle 

.people. This is the attitude which 
our officers should adopt when they 
deal with the public.

There is a lot of controversy about- 
our policy of mixed economy. Whet* 
we adopted this policy, It was ex
pected that the mixed econmy will 
be an economy where socialistic 
economy will dominate, will have the 
commanding heights.

At present both the capitalistic 
economy and socialist economy are 
combined together, and they proceed 
in different directions. They can
not be combined. In our present 
circumstances, in the transitional- 
period, though we have adopted this 
mixed economy, we should make it 
clear that the socialistic economy will 
have to reach the commanding* heig
hts. Those who think that the mixed 
economy is an end in itself are wrong. 
I feel that the Government should 
never lose sight of this.

Coming* to the new  cxcise duty on 
all industries, at least the com para
tively smaller units should be exem 
pted from  this excise duty. M ore 
than the actual financial burden, it is 
the procedural difficulties that they 
have to  face that they resent. They 
w ill be under the clutches o f  the tax- 
collecting officers. There are m any 
small people running industries. I f  
they are covered b y  this levy, they 
have to deal with various officers and 
inspecttors and they  have to satisfy 
them. Otherwise, the inspectors m ay 
create trouble fo r  them. So, this as
pect should be taken care of.

Coming to the price that we have 
decided to give to our farmers, 
although we think that Rs. 105 is 
quite a big price, it is really not 
quite sufficient. But I feel that the 
farmers who should also be able 
to get some extra earning. I think 
that price should have been raised.
I don’t agree with those who demand 
Rs. 150!—. But I feel that it should 
not be Rs. 150/-, it should be at 
least Rs. 125/ —. We should find out 
other ways to satisy the farmers. T 
know the difficulties. So far as the 
present price is concerned, that has 
not satisfied the farmer* and that has 
left him discontented. As far as this
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aspect js concerned, although it is 
late, tout still we should look into it, 
and we should try to satisy the far
mer , because ultimately he has to 
produce.

We want that agriculture should 
improve, and that can improve only 
if proper incentives are given to the 
fanners.

SHKI RAGHUNANDAN LAL 
BHATIA (Amritsar); Sir, the present 
Finance Bill comes at a time when 
the country is passing through an 
economic crisis It is not an Indian

* feature alone; it is a world wide phe
nomenon. There is a strain on us 
because we are a poorer nation.

Among the measures which the 
Finance Minister had proposed and 
endeavoured to take, he has levied 
duty ou a very large number of 
industries, and specially the small 
scale industry. He has covered poul
try farms, pottery, brick kiln and 
bidi-wala, iron foundry and engi
neering conccins. All of them come 
under the small scale industry.

I wish, instead of letting loose the 
army of Excise Inspectors after the 
small scale people who do not have 
the neccssary infrastructure and the 
ability to cope with the situation, 
instead of levying excise duty, I 
would suggest that he should see to 
it that whatever the total amount 
that is accruable to him from a parti
cular industry, he can distribute it to 
the whole industry, and charge as an 
annual registration fee or some kind 
of a method he should adopt by which 
the Excise Inspectors should not 
bother the small scale industry, which 
they are not used to. I am 
sure the hon. Minister will look into 
this problem, because the money that 
will accrue to us will be far less by 
employing a very large number of ins
pectors who will collect it. In this 
way, according to my suggestion, the 
income will be more and the expendi
ture will be less.

Sir, Indian economy is based on 
agricultural economy. 70-80 per cent 
people depend on agriculture. But 
what we find is that this aspect ts

most ignored in the recent years, and 
for that reason, the country is passing 
through the present phase of shorta
ges. We are importing foodgrains to* 
the extent of Bs. 400-500 crores every 
year, but we are not investing in 
agriculture enough to see that out 
agricultural production increases.

Now, I take the case of Punjab. 1 
come from Punjab. What I find is 
that all these schemes that the 
Punjab Government ha3 sent to the 
Centre, are either ignored or not 
properly helped. We have been able 
to increase the production of foud- 
grains that is, from 27 lakh tonnes, 
we have increased to 56 lakh tonnes 
in recent years. As far as rice is con
cerned, we have been able to produce 
almost 100 per cent in the last 5—7 
years. But to all the small schemes 
which the Punjab Government have 
proposed, they want investment and 
help from the Centre. But it is not 
forthcoming. The scheme of their 
Dam, for instance, which we con
ceived m the year 1964—now it is 
1975—is not yet cleared. It is onty a 
question of investment of Rs. 100 
crores which the Centre can easily 
give to Punjab Government to ini
tiate. But, we are sorry to say that 
the scheme is not being cleared and 
the result is that the surplus water of 
the river Ravi is going as waste to 
Pakistan. We have paid Rs. 100 crores 
to Pakistan as a compensation 
through the World Board for the use 
of thig water. But since 1969, *he 
water of the river Ravi is flowing to 
Pakistan as waste, and we have not 
brought about any scheme to arrest 
this water and made use of this water 
for the arid region of Rajasthan.

So, for this kind of a lapse and this 
kind of an attitude towards Punjab, 
the Punjabis are very sore. The total 
availability of water in Punjab is 
about 9 million acre ft. out of which 
30 per cent alone goes in seepage, 
goes as a waste. What we require is 
just Rs. 100 crores to line up all 
channels in Punjab and, by this way, 
we will be able to irrigate 1.7 million 
acres more and give to the Centre



339 finance ma* MW , AJWI^ SO, }075 Tinanc* BfU, 1975

[Shri Raghunan£an Lai Bhatia]
milEon tonnes of foodgrains. Why 

tiot invest ih such small schemes 
‘which can bring about quicker re
sults? On the other hand, we are 
spending Rs, 400 crores to Rs. 500 
•crores every year to import food
grains. We can save our valuable 
foreign exchange by investing in such 
small schemes."

In Punjab, we are going to dig 
2,500 deep wells and thfcse deep wells 
will be dug up around the Sarhand 
canal and Kandi area. This will aug
ment water to the Sarhand canal 
for the arid regions of Bhatinda and 
Ferozepur districts. This will also 
add up considerably to foodgrains 
production. This amount is also not 
very much. The Centre can help us 
►either directly or through various 
financial institution^ so that the agri
cultural economy of Punjab is boost
ed. It will ultimatey be the gain of 
the Government of India because all 
the foodgrains we are growing we are 
sending to deficit States. It will be 
very helpful to them.

Coming to industry, what we find 
is that in Punjab there is not a single 
heavy industry. In the last 27 years, 
all the other States have been able to 
get heavy industry...

SHRI C. SUBRAMANIAM; That is 
why you are prosperous.

SHRI RAGHUNANDAN LAL 
BHATIA: You call it prosperous. I 
will tell you how we are becoming 
backward. You are turning Punjab 
into a backward area. I will prove it.

All the industries that we have are 
small-scale industries. We have been 
able to set up #bom 36,009 small units 
in Punjab. But there is a shortage of 
coal; there is a shortage oi  raw 
materials. All these things are com
pelling our industrial units to close 
down, There was energy crisis last 
year amd, in early part of this year 
also. , The result was that there was 
a fcrein9ndous loss hi the industrial 
production of Punjab, 1, requested

the Minister, to go into thi* problem 
and find but r̂htft'

'fetit the rfep fyW  itf% e
1 ‘ negative.’ ' ko ^ftoH'h&s tfein mad£*to 

'assess the looses. ‘ '

Coming to the investment of the 
institutional finance in Punjab, 1 am 
very sorry to say that all thft institu
tions, like, the I.F.C., the I.IKB.I. and 
the I.C.I. have not cared to invest in 
Punjab. In Maharashtra, in «1972-73 
they have invested Rs. 64 crores 
whereas in Punjab, the investment is 
only Rs. 4 crores. You can well 
imagine whether Punjab is prosper
ing or, by not investing there, you 
are trying to make it a backward 
State.

Similarly, coming to banks, in 
Punjab, due to agricultural economy 
and good prices that the farmers have 
been getting in the past, the dfeposits 
have been soaring up in banks. But 
as against deposit of Rs. 286 per 
capita, the investment by the banks 
in Punjab is only Rs. 95. This is 
much below the all-India average. 
The all-India average is, Rs. 102 de
posits and Rs. 152 invesetment. In 
Punjab, as against deposit of Rs. 286 
per person, we are getting only Rs. 95 

, by way of investment. This is the 
way in which Punjab is becoming 
prosperous as the Finance Minister 
Haya.

Coming to the L.I.C., the L.I.C. is 
getting a lot of premia from Punjab 
but the investment in Punjab is 
very meagre. If he lookg &sto the 
figures, he will find out that in Pun
jab, there is a big drain of money 
by the banks, the, L.I.C. and such 
other institutions. The result is that 
Punjab is not prospering the way 
Punjab should have. Do the Centre 
want to penalise Punjab because 
they have been able to grow by their 
hard labour by their energy, but their 
initiative; more foodgrains and bring 
about economy better than what some 
of the other States have been able to 
do I am sorry to say that the attitude 
of the Centre if not very fair to us.
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Comipg to thê  energy crisis, last 
“year we found that there are three 
^urgent̂  schemes in Punjab which are 
fpodtog, wjuch -are waiting clearance 
-of the Centre or the Central Water 
and Power Cofrnmission. In the 
itoan.dpur ,Sahib Hydel project the 
UBDC Hydel scheme and the Shanan 
Power House extension—if these three 
■schemes are given clearance by the 
*9f&tre, }  am sure the energy problem 
o f the Punjab will be very largely 
solved. So, I would request the 
Finance Minister to kindly look into 
the problem.

Punjab is a border State. If we 
ask you to help us because we are 
living on the border, then it is said 
fhat *the whole India is situated on 
the border. Well, Sir, during the 
last three wars, it is Punjab which 
had to bear the burden of the wars 
and suffer. You know how many 
problems a war creates for the State. 
We have suffered tremendously. On 
the other hand, we have grown food 
tor the *Kitty’ of the Centre and I 
Sim proud to say that we are the 
largest contributor of foodgrains to 
the Ceptral Kitty. Whenever there 
were famines or droughts we have 
been cutting our own demands and 
sending food to other areas. Keeping 
those sacrifices of Punjab in view, I 
am sure the Finance Minister will 
look Into the problems which are 
Tferyr-smpll. We don’t have very big 
problems; we don’t require big pro
jects to look into the problems. What 
We want is a small investment in the 
Irrigation schemes end a «m*tfl invest
ment in our power schemes. If pro
perly-helped by the Centre, we will 
be able to grow much more food 
grains to contribute to the Central 
Food Kitty and also increase the 
Industrial production. So, I .would 
request the Finance Minister to see 
to it personally because he has, with 
ids fiscal measures and by bringing 
About a fiscal discipline, been able to 
stitop inflation. Now, he has the time 
sand he* has the capacity also. He is

very intelligent and knows all the 
problems himhelf. So I am sure he 
will be able to pay a&tention to these 
small problems of investment in 
Punjab. (

Similarly, there may be some prob
lems in other States also. But by in
vesting small amounts we can bring 
about big results. As I have told 
you, the seepage probleip in Punjab 
and the Thein Dam do not require 
more than a hundred crores each— 
and that too, to be spent after five or 
seven years—but the results will be 
for the good of not only Punjab but 
of the country. We will be able to 
stop importing food-grains from other 
countries—where we are spending 
four to five hundred crores every 
year.

So, I am sure the Minister will look 
into the problem of Punjab. Ag I have 
said, he has been able to stop infla
tion by his measures, for which I 
congratulate him. If he wiil pay 
more attention to the small irri
gation schemes and credit to small 
farmers, it will ultimately boost the 
production and ultimate good of this 
country.

finw w  (iprv ) :  inw fo
^ t uro *3̂  r

*TIWW - fe w ®  ^  ^ ;

vr #  wnrcr v w r  i 

- fv  w *erf -*r*rnf %  < -srvto ^  h w s r

. isr&Tf ?
*wt w  t o t c w  %  m m
frir % %srfirAfii
urif, ww % If
^r*r$r^> am?
$r 1 fffsw m cvraw r *m%
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<fl5̂  tm r, *$ wwt srnrr ^n|ct 
trr, t w  vr t r  $  *r§ w  pwt w r  
«rr i tw r ^ r r f f r  wrr q,* m t w  
f̂tsr * t W  f%  5̂fV TO5T TTO f t  

<1* ?

fw t  *ft # ^ h * Rr^nr r̂r ^ r  
**r  ^ t a w r  *r ^ftan H«pgr ^Vctt 
I  iflr $  «TT3T ^  ^  S*F?TT g fo  
^?r SfTt stf «r^TT *TT3T t o f t  §5*
| § f o q r $% %sr | fa* *?t 
m  a m T  w ft  g?[« ft  i ftrffa 
fas^r an srt srrfa^ 5R?37T ^ rtf: 
^ r  «f?t ^ t t t , ift &t f ^ r  % ^  

*T$— *T̂ t f*TR> fal?rFft
| ,  t o t ^ p  % % it3ft fa ^ fo r ^?r ̂ n ? r  

^r irc%*rt i w  %
<ft#qsr ^t*nr<ft fa fm rtO T  ^ w r r
«TT5T Q̂TcPTT eft, SffeilT *FT *T w t  
«TT 3TC?ft | | ^TRT ^ r itft
sr^R &?r | sftr sn3r $*rft ^ r ¥t si*f- 
SERFRTT «rfaRPWT # ? ft  T T  f*PTT ^ T cft 

£ i #tor^n^5Tff#?ft^t3ft ssn^rr 
| ,  ^ T #cft^ tT O J) sPTTTt TO TT « rp  
«FT » I

^^tTTTVt lTTT^|Wmt^cRhFT
§ %  fr o  % tft spt | t o sfftwzm 
ssrrar sftr *$f3r$f^r¥ t vrw^Rrr^t 
to  h*  «flt srtf fa*n srro i z # sft 
*5t j t t o t ^ t  w t t ^ I ,  fsr^r% 

% ^ | « r k 3 f t ^ * r f t  ft«rfo$r 
| ^  % ift %% |» to  «pt

fp f 3f>T <rr*t | — ^ft ^mcT t^ft- 
apc^rc # b t  | ,  t o  * t  irrqr fc i— s o

SmrVRT STTWRT TO <IT TTOT TOfT |, 
M v* SjfaTtsppfr ffW <
«r#VT«TT T ft f  tffc  TOt ^T ?J$fRft̂ TT
(  fa  m ftw r  t  wt ift«r-^r ^ r r  
wt% ?, ^  5W tfT*rr | i ^rrft

3T#W  «W TT % P * ^W?t #  %
^ r  *Ft m

■n. -*V*> -,. M —JL, *> «>■ . %f ^  «S t*L......w ,  TO >̂T FFTFM *fTt*T,
25 T O f f t f r ^ r r

% ^ r % q w t w  t o  ti. 
*rer i « rrr <%rwrr*i^ # , steet 

^  ffsn T ^ T O ^  OTT«rr «f w  
^  apt ?rh: ?rfER7 ^ r  qrr^ | ,  ^nr %

$T SFT
W  t  I ^ T  TT TOT3TTO
TOPsrrfrurr, f^ r*
%moFT ?tw«rr w r ^
^  qr^ |, JfTR- P̂frTT eft T̂ T,
IPT ^q r^ t t o f ^ T  W t^^T T  qT^ I  r 
^  fRT t̂ srar % %£t m t i  i
%Hm Z&tem ftrOT 2 w
^t, ^  i w  ̂ t, ^ irr^ qr jr ir r ft
fR^TT rRT̂ T ^^T^T<f ^  ^Î TPT *T*f- 
STcft t  I f f r  ?TT3T f l l f t  TOTflr ^ t  
f*TFT5R HT?T ^  TOt, ^fff%

f ^ r ^ r ^ m n | fe ? F t f  vft 
¥T ?r ^ r^ ^ t^ f* r^ c T T , f̂ Tcpft ̂ nrr§ 
fftat |  ^  irRj^r ^  ^ t  r ^ r r
«r^rr— *r£t srrer |  i f f r n r
f#?FT ĉFTT 37T*qrft%£s |  %
fW t ^?t ?tr?t ^  ^  ?tt ?r^crr i ^  
^ T T  I  f% T̂T̂  €#?PT ftTOT
«ffr f e r w  ^  im T
sT̂ TFrr p̂upt ^ ff%  5ĵ  fro ir
TOT f t  f f k  # ?5ft«T 3r> %f!Tcr %
^  f̂t̂ TT f ,  1 3 ft ? rf sftT gft
w t  % tott *»rr viftfrr f ;

«rfk f»r ^rr ^  h%
?nft

?TT3r i^vR ^^|cr ^rntr
^ tft^ ft  |, «ef̂ r-*n#t ^ ?t t̂ | i n f 
^?rr^^rw?r f̂t «p*ft f̂t 
%| i f*r * r ts r c «p ^ f, «r f^ r^ t«
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trtf $St,**r «nftwr-
if1 ift VTC JfR SHFf ̂ T57% *T2t, %fa*T

*rr<r *r*ft srcr *tt ^n?nc ^  % 
1 yrr(t s ry re firefr srer *fhc

■MM WMMMB ^ - —̂ ----- ._ . V̂...

ft«n3T*ft era srrt 11 C r o s s ’ 
*Rfta?r§f spt%jtt̂ t%  » irra 

^  f*«rf?rfcr§t§, ^ g ’ff 
*r$f f f  |, srfau *ftm <rw
^  stmt
t f t ^  ^TfT| 1 1 w  ^ rf # fVqrrv 
*r v»ft f t  | sfk f^rrs % t o  ^ t%
*Pff%SR ®FT fô r TOT |, %fa?T $ 
!̂ TT i  fa*TFTW^S$t ^%arrfa%, 
Wffa snTcHT̂ T % 5Tc  ̂ P̂lfc®F

5̂T ^t *»?lPWr r̂fY S’ST ¥t 
irnrrarTOr % q w *  # r  * t o t  ?rfa; 
%% % mz ^  xfr$ tt^t enft
l$r %* *r wm ^j f*r?r wf&  % 1 srr  ̂
*rnff t  ̂ ft -f.ift *r i  % sjf $*r frnj 
t  f% ^  srretErywi qft 
T̂ t | ,^ 7 ^ r  j?rt ^ r  
t  I %* f^ f cnft VZ ĉTT
t  w  fa  $*rr̂  ^  sft^sm <re m r 

#?ft vr sfrswir ar| i

*nwrwr< wft sm* % «rs®t ^wwT'jft 
«fc w m  ^ferr^vft ferr, sf°ot 
fO T srtr^ ritift ?TPT^t^r?ff^t 
‘P r t ,  ^rfro ^  sn r *tctt j o t  ? m  
% 3̂f» m*r *r srnH€<rer m&t m  
*P*I IX VX fort 1 *?g ^t 'f^ T T  w t ,
# fr o  srrr *rt 1 0 5  w t  form  % 
npfam  ^tt^t f  i h k  «r^r #
nMfr*T *¥?! Tt W  *T?TC ÔTTT
w fa  vrw «rrr«iftifg>ft *re% 
^̂rrefV |, «nr?ft i %ftx
Wf'y fTH «ft*r rtftfW. ffTSPT VT 
itffrrr 1

____ ___ — . . **.. JL <* .ITT'T n F̂T f̂r̂ T ?HTT TOT % W  
i^uo ?fto «rrto «rtr ^W t^?w
v t 3̂ > *^ f? trt ?t «p̂  1 s^srr 
^  ?  ^ r  % fa  ftnsrpr vr *tt5t 
*tmmx$T % «ftr ^  t o t *  ̂ t t^ t 
1 1 srrffc | fa  «ii «rq̂ ft • totk  ^  
9 1 # tt 1 m x  «rrq- t a r  srt f a ^
T f̂trr cTfft WT ^ t ^tJTnft *ft fa??T 
T^ft, to « tt 1 fasrnr t  «rrr 
^ v tv h T c T ^  ?T̂ T«r «ftr ̂ t %5TT^T^‘ 
11 ^T qt^,5aTcf^ft^Ttf W^K %
« f t r  mx «rrq*
^r^T ^rWrt ffw r^ t fa^R ^t^r«i?t
q^TsnT afft ?T5# ^TcT % ^T f̂ i  ?ft 
afrrwt q^T r̂rc r̂sr ^tctt |  fa^? t 
it mq- *ft arr̂ T % ^ f  w r r  
?rnr % qrT?r qrr̂ fi* ^ r |? f t * ? :  ^ c r  

% fat? fe T R  11 qtfT m  srcr 
r̂t upr % anft 5frrBT^T ^  ^ t

I  l"

O T  wl®«T53r< spt ̂ c T  % «t4 
«T5TT ^t ^rf t  * ^T ^  «PT ffcfor 

f  fa y r y  isfosmFff?: ¥ t  
^ 1 1 ^  ‘̂ rarar s rm r 11

fam«3r ^Frfwq to  ^t nt | ^ftfa 
'ERfbrrwr ^ t t  ??fTT ^t mx |  fa  
fa^rnr ^ t ?3fk ^  •̂'frcrr 1 ^rfatr 
«rrr ^r? ^  apt*r?r to  sFtfwr, «rtt 
fTOT?T ^ t #?r«rn: spY
stfaq 1

ffrr^ ^fr % %fzx  frrr.TT'Y
^ n T T ^ a f f t ^ ^ ^ t l  I ^ |rT  

w 8#5rrw |i f ^ r ^ r i f a ^ r ^ T  ^  
fa ^ rrs r^ r fr^ f^ t ir« r r 5 r  1 
f^ ssrT tr^ ^^ n rar^ l, cft^Y, y f t  srrc- 
frpr, ^rr^r ^ p f  f̂tfV r̂ % fa<$ m'T % 
sTTfvsmr xm % «rnr ^  v w  

ft«r»T5ft vra* % <rnr tsr tw  
ift *pgr w r r v r ^ r t i  5 fa | i trfa?r
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fftfn/T vtsj-f <Wtar f  fat 
q f  ftptf f̂t̂ T TO •'fjf tow  \
pRK TOT <3JV ffoTPT % VTT UTffT

f  Pp «rf f^nmf % *r?t*rnc*m
f ^ f  npN? ^ sr%*rr ? wrnr ’tffrtfOT 
«frpj5 TOnrr •arrffq ?rrf% fron t 
w m ft  %toir*r%, s ftrs ftfs tft vpt
9?tTO $T§FTT | w m <  *ft *  % %
st^ t o *^ f e #  *r*rT$ s r ^ r
*  T f i s m  to  *rc%
<r? wz | qnfcrrft *frc tffsrcrrft 
sfar to * ;>  i

f̂cft % f%t{ 3ft ?fr«T *& ^x  
t o  x% k  srhr w% ^  f  f  sfrc 
^̂ rfrrspTT̂ T ^|f® F ^r%  w%x frosft 

q^lf *fV, f ir o  gffftyre *fr,
^rr^rc tft ffrerflrrerr |, tfhc <t*¥ % 
TOfro ^  srrsrmar $ 1 facHT 
w rr  ^  t̂tctt | ^  
tor 7^| i TT^r^rnr^Frm
t, t o  vt fir o  ^Tt?r «pt ffTCT *ft |, 
TOqx^i^tv HTfrrc e?tr ̂  fTO% f^n^rf 
f t * * ,  *to: fesr *ftTO*FT*rrr^*r*ft 
f^PTT fEfff^TO%5JTT^ qffV^nc¥V
irt<r i

^•rr sffV iwzgt % irrqr ¥T 
fenT, *nr * f  fr o  m fo ti ^ *rr«r ^  
f^rr i <??r$r«ft«TS5p»T»mrT srW ^
^5*n *p? «PX TOBTT ft? *f>TTO *T Ŝ pPT
m  m i |«ftr 3Fjf*OTftfW f 
$i i w ? r c  T O ^ ^ m ^ fa r o T X ^  
t  t o  ?r*> ?ft fr o  *rrfro sftaw i
%,tttK TO *£»TOTTO ^  * t o t  $  eft

ITT* *FT O T  *!$f T $  | I *TPT 
W  w^Ff wTC SnSlTW 4fKVJ
^JT, I

’ 1»M ” m M m lt4ai^ »W « 34s».,
- ....*v...  «■>.. ...  .̂. v  .. . . .. ... ....
T^w VT w *t *r  ̂*(np mnx

jk, t s l  ftfr. f-A . i iti LmIuj! - ■—jtLi-j-*| TV WwTn VT W C  H tW  t w%
^PT’Tt ffr v w r n  I f  m W  I fHTWl
^ W f n  \ !M  v  W ^ w  wt STTSTv
4?it sifiWT^hT i ’f^wri?,rfih$w ,i w  
| i wk ftwrr  ̂ los srfir.
iT O  fi i^fTR * r̂ 5 ^  5 ^
^ftwr vt 151 V O Tt sfw% I  I 53fr
f^rr^r e *r$% «rr^ qrftarn: % wr«r S i^ rr
P̂TcTT I  TO 105 f^ r ifk  ftnS

«p̂ * tc %f?rq O T 45, so-
^© sTfirfw^ Ĥ f%rsrV % f t  ^ ^
11 ?Tf?T?r%ft | t
$*r«pt htt I

fvifcf  ̂ <rfs5rar t  ^  ^
T O R  fftcTT | | TO ^  «m ;TT

^ r f^  i m*t ^ r  r̂rcTT | f¥ s r r ^  
qrf̂ T̂ r ?r^ r  % ^  r|

I  I sn ^ z  W&T 5fftw  T̂cTT | W>T
it ^ fa fm 't f t  

?r tg& m  ftcrr | i ^r «ftt xrrr r̂t 
f^Nr ktpt ^ t  ^rfftr 
*f> T>vr «rr i

sra  *nw^nc ^V 6,ooo x »

|tT q^ tftaT 11 ?tt^ fx m  r̂raT, 
<fT5T-h?nn7 WTWT 5TK t ^ f i  t5T?r 
^ T f# t ftr fe  if in?n 11 fcft 
irhr | fv  io,ooa*
^ o ^ x  V̂f̂ rq i

*ro| ^  ^ W f i '  $3<£V
«TTT% ^%W«FT?T»^f 

W  TO T % 5[*P ^rw ^ 5 T
f^nrr |-1 TT^fwr W erpw^

I I

TOT Jfjr w i  WTTO I TO ^  J »



WtoV urtf

VRStp  VC ̂  5 l 5̂f tWT<Rr 

n *5$ Ĥ WTtr *m 3n ffT̂ WOI
<  ' __<\ ____  ,  y,  «
*f$wf n *JfT fŜ VT W=EH TOT *TT I 

tft ̂ptt nw VTPT fc*n*h ? vfffv 

*j# «rrar ̂  srrcr §, m% ?&n *# \ 

*[$ R̂FÊr

£» HTST̂f I
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afVy JAm* oea? mfr l *mn 'ĉT Vx i

«%¥ fhxitim fa fft'53?TO
5̂ * *  *  j

ftrtTTWW.

<nt tronr vr sr?r m tstott ̂ft siw 

«fft?ra st wnr far*f  sms* <rf̂r 

*fnt 1

16.17 hrs.

»RE. ATROCITIES ON HARIJANS 
IN  GHAZIPUR  DISRICT  OF

UTTAR PRADESH—con td.

ST  qrtt (nrsfV̂T) : TOnfcT 

sft, t?t gai$ ^R̂ rrsrT«rrf% 

%3ooTO5r̂ 5TTf̂ n̂ ti %*rft *%r\ 
?frr *rt *rn*fr ̂rr̂r * if,?-  j.q- \ i 
*rr* %rra*ft 9*fvf err *? Tfg^ *?t 

«®ra*srr  ̂  f,  f̂Mr f̂H* frr̂isft

*& *TT 7$ ̂ 1 SfSZTSFT TT̂ T  «IT 

for 55TT3T  ir̂ w§ft 3ft ^TR  I  eft 

r̂r̂ T̂ T̂ TT | f¥ ̂ 1 *r?ft srt ?rnsr
----- - V  — . . A*  JNf#̂-__ jWf ... ■■̂\-  ..l\»
WPT **T fa> *T|T, *FTifa> h «PHT

irmx *r | 1 ^ $ t̂tt ?rflf « 

srr̂ Rt̂rŝfqr

11 gtffwq w *t«fs $r srmnrft
«s*
* 1

wvRr  : 15S to^ 

fv, 4?rr qti 3ft ̂ ̂r, ̂   r g«rf ̂ft

to <rr ?ftr M tot  qrfOT̂rsxt 

ŝt srm to1  r̂ |,3nfr< 

r̂r̂t, ̂**>) ot»t4 

torr «mnrr vftx Ttxt enafe ̂t ̂

<T|̂Ts 31Tm<TT FT> W W* ̂ Tt H ̂  TOT 

«RTT̂ I

«ft Vt̂ lt : TOflf̂Tt ̂  VtX
 ̂t •',, .#f, Jfr’WftW *>% ̂ TT f I

flrt ̂  300

^ f, ,?ft' mWt W 1TTT W 
11 ,   ̂    ̂q? fit

THE MXNBSTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM-
AIAII): Since the hon. Member says 
certain facts and has requested the 
Speaker, since the hon. Member says 
that the Speaker has said that  a 
statement will be made and since I 
have heard it now, I shall get in 
touch with the Home Minister and 
convey it to him.

SHRI  RAMAVATAR SHASTRI
(Patna): The statement should come 
before 6 p. m.

FINANCE  BILL, 1975— Contd.

SHRI K. SURYANARAYANA (El- 
uru):  While . congratulating the
Minister for the little relief he has 
given to the Khandsari industry, I 
want to suggest with regard to agri
cultural development, particularly, 
as it is the basic thing for our deve
lopment in the country.

For several years we are asking 
here for land reforms. Land reform 
is the only thing for development of 
agriculture and in spite of the Go
vernment's accepting and passing the 
land reforms, they have not yet been 
properly implemented. They are not 
trying to implement them seriously.

There is a dilemma in the agricuL 
tural community now as to what ex
tent the" agricultural property the 
agricultural income will be retained 
with them. For the last two to three 
yearn ill setferal States the a$tt£ultu* 
ral ihdustry fa also aifcected on ac
count Of: this, &tae tftfog about the 
rural sector.


